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SHRI SUBRAMANIAN SWA-
MY: The atrocity is the same
Whether one is a Member of Parlia-
ment or not.
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THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): You don’t have permission.
Dr. Pandey, I thought it was a
point of order. I cannot allow you
without the permission of the Chair-
man. I am calling the Home Minister
for the Sixty-Fourth Amendment.
I am not allowing any point of
order. This is zero hour. (Interrup-
tions) Dr. Pandey, kindly sit down.
I am not allowing you to raise it

ecause you have not got permission
of the Chairman. I thought it was
a point of order. I am identifying
the Home Minister, Mufti Moham-
mad Sayeed to move the Consti-
tution (Sixty-Fourth Amendment)
Bill. (Interruptions) 1 have identified
‘the Home Minister. Kindly sit down,

wt oty agra (fagie) : fage
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THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): No. (Interruptions) Please hear
me. I cannot allow you to say
anything without the permission of
the Chairman. What yoy have said
has already gone on record. Now kin-
dly sit down and allow the House to
‘function. What you have said has
already gone on record about the
atrocities on women. It is already on
-record. I am sure the Home Minister
will look into it. Kindly sit down.
He has heard it, It is op recqrd,
what you have said about atrocitigs:
:against women. Atrog¢ities against
‘women is the concern of thg wholg

take up the Constitution (Sixty-
Fourth Amendment) Bill.

SHRI DAYANAND SAHAY:
Madam, six persons have been
killed in Bihar. (Interruptions)

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. You ask for
permission from the  Chairman.
‘Without Chairman’s permission you
cannot raise it. If the Chairman
allows it, I will allow it. Now there
is no permission. (Interruptions) Mr.
Dayanand Sahay, I have already said
that I cannot allow you. Kindly
allow the Leader of the House to
speak.

SHRI M. S. GURUPADASWA-
MY: I have to make a request to
you that we may skip the lunch
hour today so that a larger number
of Members can be accommodated
in the discussion.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): If the House agrees, we can
skip the lunch hour.
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THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Kindly sit down. I cannot
allow. Don’t disturb the House any
more.

CONSTITUTION (SIXTY

FOURTH AMENDMENT)

BILL, 1990

THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Madam I beg
to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”
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SHRI DAYANAND SAHAY
(Bihar): Madam, six persons have
been murdered in Bihar.

THE VICE-CHATRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. Don’t inter-
rupt the Home Minister when he is
moving it.

SHRI MUFTI MOHAMMAD
SAYEED : As the House is aware,
the President issued Proclamation
under Article 356(1) of the Consti-
tution in relation to the State of
Punjab on 11th May, 1987 on the re-
commendation of the Governor.
The Legislative Assembly of the
State which was initially kept under
suspended animation, was dissolved
on 6th March, 1988. The Proclama-
tion issued by the President under
Article 356(1) of the Constitution
was approved by the Lok Sabha as
well as the Rajya Sabha on 12th
May, 1987. Approval of both the
Houses of Parliament was obtained
for continuance of President’s Rule
for a further period of six months
w.e.f. 11.11.1987. !

Under the then existing provi-
sions of Article 356(5) of the Cons-
titution, President’s Rule could not
be extended beyond a period of one
year unless two conditions could be
met. The first relates to a Proclama-
tion of Emergency being in operation
in the whole or whole of India or
whole or any part of the State and
second, the certificate by. the Election
Commission of India that the con-
tinuation of the Proclamation issued
under clause (1) is necessary on
acoount of difficulties in holding
general elections to the Legislative
Awmembly of the State. As both
these conditions were not fylfilled,
Asticla 356(5) of the Const'tut'on
was amended by the Constitution
(Fifty-ninth Amendment) Act, 1988
so. as to make clause (5) of that
Article inapplicable to the Prqcla-
mation issued on 11th May, 1987
with raspoect to the State of Punjab.
With this amendment, President’s
Rule could be extended, if neoessary,
far a total period: of three years in
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Punjab without fulfilment of the
conditions mentioned in clause (5)
of Article 356 subject to the approval
of both the Houses of Parliament
for continuance of the Proclamation
for a period of six-months on each
occasion. The Constitution (Fifty-
ninth Amendment) Act, 1988 has
since been repealed by the Consti-
tution (Sixty-third Amendment) Act,
1989.

As the law and order situation in
the State continued to be disturbed,
President’s Rule in Punjab has been
further extended with the approval
of Parliament. The present term of
President’s Rule in Punjab is due
to expire on 10th May, 1990.

Under clause (4) of Article 356
of the Constitution no Proclama-
tion issued under that Article and
approved by both Houses of Parlia-
ment shz:ll remain in force for more
than three years. However, under
clause (5) of the said Article, a re-
solution approviing the continuance
in force of a Proclamation issued
under Clause (1) of that Article
beyond a period of one vear cannot
be passed by either House of Parlia-
ment unless the two conditions
specified in that clause are met. The
three-year period in the case of
Proclamation issued on 11th May,
1987 with respect to the State of
Punjab would be over on 10th May,
1990 and. the said two conditions
are also not fulfilled.

The current law and order situa-
tion in. Punjab does not hold out
good prospects for free and peaceful
elections to the State legislative
Assembly. The participants of the
all-party meet'ng convened by the
Governor at Chandigarh on 13-3-
1990 were, ipter alia of the view

. that it was desirable to restore the

democratic process in the State, but
for that it was necessary that a con-
genial atmosphere should first be
created bhefore holding elections to
the State Legislative  Assembly.
The Governor has also recommended
amendment of the Constitution to
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enablz further extension of Presi-
dent’s Rule in Punjab.

In view of the position explained,
I request the august House to
approve anil pass the Constitution
(Sixty-fourth Amendment) Bill, 1990.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
There is one Amendment by Shri S,
S. Ahluwalia for reference of the
Constitution (Sixty-fourth Amend-
ment) Bill to the Select Committee
of the Rajya Sabha. The hon.
Member may move his amendment.

SHRI S, S. AHALUWALIA
(Bihar) : Madam, I move :

“That the Bill further to amend
the Constitution of India, be re-
ferred to a Select Committee of
the Rajya Sabha consisting of the
following Members :

Sardar Jagjit Singh Aurora
Shri Subramanian Swamy

Shri P. Shiv Shanker

Shri Ram Awadhesh Singh
. Shrimati Amrita Pritam

(O IR L A O ]

with instructions to report by
the last day of the current sessmn
of the Rajya Sabha”

The questions were proposed.

SHRISUBRAMANIAN SWAMY
(Uttar Pradesh) : It is a very. good
amendmenf ; it should be ca‘rried‘

- THE VICE CHAIRMAN (SHRI
MATI JAYANTHI NATARAJIAN):
I want to announce that voting wilt
take plice -at 2.30 "p.M. " on -the
Constitution (Sixty-fourth - Amend-
menty Bill, 1990 because - ‘we  are
forqo'ng lunch

: THE LEADER OF THE
OPPOSITION (SHRT P. SHIV
SHANKER): Kindly make it+ 3
O’clock - Now it is ah'eady 12‘=:I§
P.M. . . Tl B
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THE VICE-CHAIRMAN (SHRI.
MATI JAYANTHI NATARAJAN):
Can we make it 3 O’clock ?

SOME HON. MEMBERS
Yes. :

THE VICE CHAIRMAN (SHRI-
MATIJAYANTHI NATARAJAN):
The voting will take place at 3 O

clock.

The motion for consideration
of the Constitution  (Sixty-forth
Amendment) Bill, 1990 and the
amendment moved thereto are now
open for discussion.

SHRI SUBRAMANIAN SWAMY:
There is another amendment by
Mr. Bansal. Did he move ?

SHRI PAWAN KUMAR BAN-
SAL (Punjab) : I am toli that it
has to be moved later.

THE MINISTER OF INFOR-
MATION AND BROADCAS-
TING AND PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA) :
There is one amendment by the
Home Minister also.

SHRI P. SHIV SHANKER:
That is only for the clause. There-
fore, it cannot be moved at this
stage. :

SHRI PAWAN KUMAR BAN-
SAL: That does not prevent me
from movmg nyy ‘amendment.

SHRI- Pl SHIV SHAT\IKER
Madam, | rise to make our policy
angle clear on the Bill leaving the
substantive details with reference to
Punjab to my colleagues who are
going to spéak hereafter. In the last
parliamentary -elections, the results
hdve given one clear verdlct ‘that we'
shall not rule:-'While whatever may®
be ‘the strength of the WNational
Front, it being supported by the
Left and the Ri ght parties, the clairfis
of the Government: being strong is'
not unjustified and none of us have
any illusions about ‘it.. After the
¢lections ‘we -have committed our~
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selves to extend the constructive
cooperation to the Government.
It is in this background that various
legislations that were brought in
the Parliament, including the Cons-
titutional amendmen?, were suppor-
ted by us notwithstanding heaps of
allegations that were made against
us from time to ttme. Amendment
to the Constitution by the 64th
amendment Bill is a decision which
is entirely of the Government since
the Government feels, as has been
said just now by the Home Minister,
that congenial atmosphere has to
be created. Therefore, they would
perhaps like to go for the amendment
of the Constitution and as a conse-
quence thereof they would like to
go akerd with the proclamation
under acticle 356(1) of the Consti-
tution, about which a passing re-
ference i will make slightly at a later
stage.  The continuance of the
Presidential rule and the decision
based thereon is entirely that of the
Governunent. In my view, it is a
clear cioe of subjective satisfaciion
havirg regard f¢ tie langtags and
- of article 356 an¢ novc of
" be a rarty to that subjective
satici~oion et the Goverpment
arrivce ot. We were involve¢ in the
discusiiiy the other day c¢n the
i.x of the continuance cf the
ial rule.  In view of our
zatifor the construciive coc-
« which [ reterred, we denided
st e endedvour coming

;make our position, views and
diffcrences clear on the flgor of
Parlcment. In October last, when
Parliainent was in Sgssicn ant. when
we sovght the confirmation of ihe
Resolution  extending the procla-
matic of the Presidential rule, in-
variably all ihe parties, sitiing on
the o her side, mace all soris of
accusiions against us. J am sure,
everyibing must be green in the
niemory of the hon. Members. If
it is 1ot green, they could go through
the vocords to refresh themselves. 1t
is nome of my endeavour, at this
stage, tc dig into the past. It was
tcla that we were running away from
the clections. It was categorically
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stressed that the elections should
be held and we are running away.
1 am nct going into the other parts
of it but T am only referring to the
stress on the elections that was made
by all of them sitting ¢n the other
side. Only out of respect to the
wishes cf the hon. Members on the
other side, we thought that we
should go ahead with the Parliament-
tary elections which were undoubted-
ly peaceful. It is true that it is now
being saic that the elections in Pun-
jab for Parliament were not fair and
free, notwithstanaing the fact that
no Tribunal has held so, not even
the Chief Election Comnissioner
has helo in that manner. FPriends
from the other side forget that it
clearly cast an aspersion on the
Foreign Minister’s clection itseli’
but none the less, it has been said
that those elections were net free and
fair. They tried io dabble themselves
with the leadership that had emerged

‘consequer:t to the Parliamentar

elections. Now, it appears that the
honeymgoning with that lcadership
has come te aa end and natvrally
Govt. would Like to take advantage
of their own value-base¢ pclitics
by trying t3 roirieve themselves from
the promise trat they hnd mode.
In the election manifestc 1 very vividly
recall that the National Front party
had categoriceily  promiced the
pecple that they will go akcad with
tte elections. The  Government
whick have been off anc on trying
to say on the floor of this Hovse that
they are committed to fulfilling
every item of the promise ot they
had made in the Nati-nal Front
manifesto, it has Gawnec as @ wisdom
on ihem today that it is not proper
fer them to live up to the ccmmitment
that they had made . . . in their mam-
festo itself. They would like 1o retreat
from that sitvaiion. The 59th Am-
endment was repealed, including
clause 2 ¢of that Amendment Bili, with
the strength and greatness cof the
Naticnal Front Government and
it is sought to be brought back by
the back door ir the present Amend-
ment, in the shape of sub-clause (b)
of clause 2 of the 64th Amendment
of the Constitution. That shows
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how wisc they were, what a wisdom
they possessed and the manper in
which ihey went ahead to repeal
the entire 59th Amendment.  In
fact, I would like to make an obser-
vation at this stage that this 59th
Amendment was called the blackest
of laws. What was it that we had
armed gurselves with by the 59th
Amendiment ? The controversial
portion of the 59th Amendment
was .

“If the President was satisfied
that a grave emergency exists whereby

(a) the security of India or
any part of the territory thereof
is threatened, whether by war
or external aggression or armed
rebellion; or

(b) the integrity of India is
threatened by internal distur-
bance in the whole or any part of
the territory of Punjab.”

This was subject to a categorical
sub-clause which governed this por-
tion which said :

“Notwithstanding anything in
this Constitution, this part shall,
in relation to the State of Punjab,
be subject 1o the following modi-
fications

It was only with reference to Punjab
and this is what we kad armed our-
selves with, taking inic consideraticn
the situatior therein 1987, the con-
ditior: when Pakistan waos proparing
itself to aitack anc China waus trying
to dabble in our borders. This is
what we had armed curgelves with,
but nore the less, this was never
brought isito force. 1 would see with

interest, what Govt. are going
to do in Kashmir. Under article
or secticn 92 of the Kashmir

Constitution, the Governor’s rule
can be only for six months; and
what has been told to us? The
dichotowry which I would like to
refer 1s what is said now with re-
ference to Punjab. With reference
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to Punjab it has been said, in the
Objecis and Reasons of tie Bill,
thai the prevailing circumsiances in
the State do not heold ovt goud
prospects for free and peaceful «lec-
tions to the Statz logislative Assembly.
What does that mean? Does ihat
per se give you an 2uthority to act
in terins ol Article 356(1) of the
Constitution? What do you mean by
that? You mean to admit that after
the Parliamcntary elecrions, and it
appears to be obviously clear that
the situation in Punjab has deterio-
rated to such an extent thai you,
whe are the votaries and pretage-
nists of free and fair elections in
Punjab, have come to the conclusion,
because of the absence of your policy
and inaction or the manner in which
you have acted, that the situation
has so deteriorated that you cannot
hold elections ; Or, the only other thing
which 1 see is that you do not want
certain forces to come into power.
What a dichotomy in your approcch!
When we were there in Kashmir,
wher. we asked the question, Why
did you dissolve the Kashmir Assem-
bly ? The answer given was that
Kashmir Assembly was dissolved
because the elections in 1987 were
rigged. No authority has ever held
so. No competent tribunal has
held sg. But this is the view ¢f the
Government.  The Government’s
representatives said that the youth
were unhappy. The Kashmir Libe-
ration Front youth felt that the
elections then were rigged, therelcre,
to redvem that sitvation, we have
dissolved the Assembly to go in for
elections and give the Azaci i the
youth of the Kashmir Lileration
Front to come into the Acsembly
and form the Government. This is
the policy of the Governrwiw in
Kashmir. If thavis sg, why den’t you
follow the same policy in - Purjab?
In Punjab, is it your inteation that
you would like to keep some of the
segments away from coming to power?
This is the matter for you to dcvide,
but I am only concerned about the
dichotomy by which you are approach-
ing the problems. You approach
the prcblems in different States in
different forms; that is my grievance.
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And this is precisely what 1 thought
I should biing to your notice.
What has happaned ? When the Bill
for r;pcaluﬂ* the 59th Amencimient
was broush in, ws realised and con-
ceded that the Government is very
strong and we also realised that we
have bezn voted out; therefore, we
should follow the fuotstepv. of the
Governmsntal intention, respecting
the will of the clectorate. It is pre-
cisely for this rcason that you wanted
the eatire 59th Amendment to be
abrogated, without realising its con-
sequences whatsoever, 2s to what will
be the effect of the President’s rule
after thet dote. We went ahead
with you. We followed your foot-
steps and ihought that we should
behave like—I would call it even,
I don’t mind, as one of your own
leaders has said and it has appeared
in the papers today as—‘“‘dumb-
driven cattle”. But today, you are
bringing one the clauses of
that blackest of the law which
you have yourself termed, back
on the anvil of the legislation by
making it a part of the 64th Amend-
ment of the Constitution. We felt
that when the 59th Amendment of
the Constitution was repealed, it
was in consonance with your will
that you had expressed in this
House in October last when we
were seeking confirmation of the
resolution on the proclamation that
you desired the elections should be
held. We thought that we should
yield to it. Apart from that, we
also took into consideration your
prof=ssion in the National Front
manifesto itseif saying that if you
cor:® into power, you will hold
elections. We thought that we should
thus yicld. We accordingly yielded.
We agreed and went along with
you for the purposes of repealing
the 59th Amendment of the Cons-
titution. Now, as [ said, it has
to be presumed on the basis of
what has come either in the State-
ment of Objects and Reasons or
what the hon. Home Minister has
just now said that a congenial
atmosphere has to be created. I
do think, that is the ground on
which you seek to sustain yourself
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and even if it is a subje"tlve satis-
faction, congenial atmosphere, |
would 'ike to warn you, is not the
reason on which you can sustain
the President’s rule, but still you
would like to go for that. As I
said, the dici.otomy of your policies
in the iwo States is obvious. We,
on this side, will watch with great
inters3t as to what steps you will
take in Kashmir, We had, at no
point of time, uny doubt; at least
I never had any doubt. I would
like to straightaway tell you that
so far as our party is concerned,
we would like *that in terms of the
mandate of the pzople you should
last for five years and we would
not dabble in your activities in
any form. We wish you well so
that the people can judge you
from the manner in which you act.
That is why I said that you are
strong and, undoubtedly, you are
value-based. I am saying, you are
strong and value-based, because you
have the temerity and you had the
temerity, by one stroke of pen, to
ask all the Governors to resign....
(Interruptions). . . .and to ask all the
Planning Commission Members to
resign at one stretch....(Interrup-
tions).... You have the capacity,
undoubted capacity, because you
are a very strong Government and
you are highly value-based one hav-
ing engineered the change of Govern-
ments in Goa and Meghalaya also,
only to quote a few instances....
(Interruptions)....1 would not like
to quote moere than that now.

What amazed me was that when
the Bill was presented to us, we
saw that, for the first time, the
three-ycar period that has Ddeen
provided in article 365(4) of the
Constitution was baing  tampercd
with. It was not tampered with by
any Government at any point of
time. You wanted to tamper with
it and ths original proposal of
yours was to increase it {rom thice
years to five years and I kad to raise
an objection. I hud to 1iisz an
objection saying that this  would
send totally wrong signals to the
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people, that you would like to
continue the Presidential Rule for
five years and that would also
mean that democracy would not
return in Punjab for five years,
which means for another two years.
One of the Moambers of the Op-
position, though he is aligned with
vou today, wantsd that it should
be reduczd to four years. Still I
objected to that and even at that
point of time, T said, “Please don’t
do this. Do it for six months.
Otherwise, it would mean sending
wrong signals to the people of
Punjab.”. You have not been able
to tackle the problem of Punjab
except to have a few visiis by the
Prime Minister which, of courss,
must bz hailed. There is no doubt
about it and I hail them. 1 hail the
visit of the Prims Minister. But thea
the point is that afier the visit you
should have pursued the matster
further. No political activity has
ever besn started so far. I you
think that by calling some »n2onle
here in Delii and holding 22 all-
party mesting, you will be '1bic to
resolvz the piroblem of Panjabd
[ think you are wrong. Thas ch»/,
I had caiegorically said ti«,at this
would mean sending wroag sizaals
and that is why we have had
come forward with amendments for
limiting it to 3-1/2 years aad not
four years. Here 1 must =xoress
my profound hapniness bacaus:
Gorernment seems o have realised
the gravity of this situailoa and
tis strengih and fovce in ths argu-
menis that we had advanced and
has come forward with tne amsnd-
ment, agreeing with our amsnd-
ment. In my view, as [ said earlier,
you are a very sirong Government
and you must act now. You have
. not acted for the last four months
in Punjab. You have to act now
and see to act. I will be all praise
for you if you do that and would
go to the extent of wishing you all
success if you stand by your mani-
festo, about which you speak, in
darkness and light, that each and
every word of it you would like
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to implement. Please do that. For
that purpose, act from now on.
This six-month period is ‘thsere.
Please, for God’s sakzs, do noi iry
to come for extension again. OF
course, if ii is inevitable, w3 are
there to help you and there is no
difficulty about it. We are there
to help you to the extsnt we can.
But piease do not iry to coms.
This I hope will enareise vou to agt
This amendment whicih has bzen
moved limiting it (o six moriths,
I am sure. will ensergise you to ack
We arc obviously interssted in this.
Your credibility will also zo up.
Therefore, T would like that you
at least start taking some sisps
from heie and now. There sesms to
be no action plan about Punjad so
far oxceoting that you have heen
talking very bravely that yo. v
some plans. There seem to bs 13
plans. The situation has besa -
1101‘1tm7 very fast. It is
that ths kiflings have been ¢
from time to tims ia the i
mjmbs Tm, has bes iold ta us
and tasrsfore, my only annsal |
pleass '.LW, our sudort is availah

THa VICE-CHAIRMAN
RIMATL JAYANTHI NATA

JAN): Mr. Kamal *orarka.
pariy has fwelve nuntes.
SHANITER
s atnad o
MOS AR

hl o maet VR
H:7a52 N3y are woria st

Mslam, Mr. Shiv Shanker has
dealt with the constml*ional, the
zzal and partly the politica! situa-
tion of Punjab....

SHRI P. SHIV SHANKER:
The stand of my party regarding
this Bill and our support, only that
part T dzalt with. The other fastors
will be taken up by my colleagues.

SHRI KAMAL MORARKA:
My only handicap is that you did
not deal with the substantive issues

-
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of Punjab. But [ would like to
eal with them assuming what your
other colleagues would be speaking.
First I shall deal with the cons-
titutional aspect. The most impor-
tant point raissed by Mr. Shiv
Shanker is why we repealed the
Fiftyninth Amendment and why we
are coming back with this Amend-
ment now to extend the President’s
rule. This I think is a very important
point. When the Appropriation Bill
on Punjab was moved Mr. Shiv
Shanker and Mr. Pawan Kumar
Bansal were raising constitutional
objections that because clause (2)
of the Fiftyninth Amendment stood
repealed the legality of President’s
rule was in doubt. At the outset,
Mr, Shiv Shanker is a lawyer and
he knows law much more than I
can ever learn. But the fact remains
that in various judgements of the
Supreme Court it is well laid down

that any action taken or purported

to have been taken under a legal
provision in force does mot become
null- and void because the Act is
later repealed. If the President’s
rule was proclaimed at a time when
the Fiftyninth Amendment’s clause
(2) was in operation, that President’s
rule will remain legal even if clause
(2) of the Fiftyninth Amendment
has been repealed. That is the legal
position.

Now, on the other issue as to
why we come back with this pro-
viston now, let me tell you
there is no comparison between the
Fiftyninth Amendment and what is
sought to be done now. What we
are seeking to do now is amending
the provisions which we had amend-
ed earlier, the amendment which your
Government had made providing
for President’s rule for three years.
As you know, the original Cons-
titution provided for President’s ruls
only for one year, six months in
the first instance, renewable for
another six months. More than one
year it was never there for other
States. ...
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SHRI P. SHIV SHANKER:
Three years continues to be there
under Article 356(4) of the Consti-
tution.

SHRI KAMAL MORARKA:
I stand corrected. I shall come
back to that a little later....

SHRI P. SHIV SHANKER:
But by virtue of the Fortyfourth
Amendment of the Constitution—
I am saying this with a little bit
of knowledge—after Emergency was
imposed, the Emergency clause was
restricted in 356(5) and it meant
that after six months. another six
months if you like, and no further.
You must comply with the previ-
sions of Article 356(5) if you further
seek to extend. That was what was
done in the Fortyfourth Amend-
ment.

SHRI KAMAL MORARKA:
Now, because the Punjab situayion
was becoming a specially grave situa-
tion, from time to time action has to
be taken by Parliament to deal
with the situation in Punjab. Mow,
we don’t agree. we don’t agree that
imposition of Emergency should be
done without objective reasons exist-
ing. Now Mr. Shiv Shanker has
said that when the Fiftyninth Ame-
ndment was brought cne of the rea-
sons given was that foreign atiack
may be there and Punjab and
Kashmir were borcer areas. I may
remind vou. Mr. Shiv Shanker
You are aware of the fact that
when emergency was imposed by
Mrs. Gandhi on 26th June 1975 she
had taken advantage of the clause
which said that an emergency can
be declarsd internal disturbances
were imminent in the country.

SHRI P. SHIV SHANKER
T weuld liks you to cxplain ii in the
propor form. Af th:ttim t pro-
vsufn was different. That is why I
vision 44th cmendment ...,

SHRI KAMAL MORARKA
I am dezaling with that, Aficr that
emergency which we consider the
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“hri Kamal Morarko:

black:st peoried o the history
Indin, we in thit manifosto '11
1977 clection decided tuat wew s
cp.al this provision and the
am-ndment repoal d the "
whor by ine G Worment o
could duclars cnvrgoncy wnd.
threat of fami intern 0 4
banc.z, b svesion for dl
rmg cive PGS
nent ot ‘gﬂ
oy d PRt is il
4410 crendiment, /Xnd, T,
th: 59“1 ameadmeng -
G vormment Wi 10
mullify € 44th cosondiment through
the back-door. Wo in 1977 am-a-
d.d ths CHnstitutis ;
to the poople o3
clocted, o sort
the prools wo d bt
the 59th am mjdl,,nl oy
ment put that cliuse bk, ¢
the thme of locion i 1984 v d'd't
ask tiae poople thut you wonted
put this ¢ - bk,

G Voril-
g 1

SHRI P, sHIV  SHANKER:
o oclaise wois noo brought bk,
tus beverycl ‘1 Toocluy, it
road s 'u tolly di ff vt {:rm,
If you read s blullb cad they oor-
licr cleus. wiaich exXistud bofs ihe
44th 'cun‘_ndm_m, tacy are iw o diffe-
rent, Here it is the seeurity of Todic
or any part »f ihe borritory is Uireai-
ened  but confining it to caly Punjab
whiether by war or oxizrnal  aggres-
sion or wer or robllivn;  or (b)
the integrity of India is threatzn:d
by inturnzl  disiurbanees  in tae
whole or any puart of thc territory
of Punjab. witin roference to these
two aspocts if vither of them is sutis-
fiud, then only in Punjab you could
go ahead. Tiis wes never  acted
m any form. Clause 2 taercof said
that this article 359AA its:If will
bocome otiosc/aficr two years,

It will get itself repealed after
the expiry of three years, automati-
cally.

[ RATYA SABHA]

Bi, 1990 236

SHRI KAMAL MORARKA:
I am glad Mr. Shiv Shanker kocps
on repeating that though “we Cnact-
ed it we did not use it.” I agis i
him catjrely, He himﬁe
the use of that »ix W
lical or very d;'asiu:. We oa our
side feel for that procise ragson that
such provision should not have basn
enactad. it gives i
power to the Governmen: of
And ons qualitative  dii¥
would like Mr. Shiv Sha

ciate. Ti
gency was in OD"I\WQ]
ware held, the Janata Gov:
cam? into power. Mrs. Gan

gency oefore handing over power to
th Janata Goverameat,  beca
emergency powsrs in the hands
the Janata Government would Iave
beep Draconion; your party would
have besn at the receiving end. In
cur ¢zse, please ramember thas alter
coming into power we  had given
up the Draconmn 59th amendmen:.

It wo uld have bzzn much more sui-
table for the Guvemment in powsar to
carry on with this power of the 59%h
amendment and forgetting the pro-
mise to the electorate. We on our
own accord cams and we thank you
for the cooperatica that you cxtended,
But plesse understand  that the offect
of repcaling the 59th amendment
is to voluatarily give up the Draco-
nion powszr which we had inherited.
Now, this point people do not unda:-
stand. There is a qualitative
difference. We are reducing the
power of the Government which
is in our hand, while your Govern-
ment, even before handing over
to us now released Mr. Simaran
Singh Mann. We are very happy.

But the fact is that you have incar-
cerated him for five years without
filing a charge-sheet and he was
put in Bhagalpur Jail. He was not
given the facilities even according
to the Jail Manual. After torturing
him for five years, after accusing him
of the murder of Mrs. Gandhi, be-
fore handing over power to us, you
released him. We welcome this.
T am surprised that Mr. Shiv Shanker

¥
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says that one of the reasons for not
holding election is, we do not want
a particular party to come into power.
I do not agree. In Punjab when clec-
tions were held, after the accord of
1985, ths Congress Party lost. Mr.
Rajiv Gandhi is on record to
say: never mind if the Congress has
lost, democracy has won. People
did make fun of him. T was one of
those who felt that what he says is
constitutionally corrsct. Akali Dal
caime iato power. After some time
the Akali Dal broke into two. If
that day the Congress Government
had imposed Presideat’s rule in
Punjab, T wonid have understood
thai they mean to follow the Consti-
tation. But what did the Congress
Party do? True to type, they made
a :dzal with one faction of the Akali
Dal and formed the; Government.
What hapoened to alt the proclama-
tions that democracy had won? The
winning of democracy had besn
thrown to the winds within a year.
What happened? As usual, the fac-
t'on which you warmly embraced is
finished. That is, of course, usual.
I have alrzady dealt with it earlier.
One faction of ths Akali Dal, by
your kind courtesy of a  handshake.
has bocome irrelevant. What hap-
pened aftsr that? When that Go-
vernment also could not control the
situation in Punjab, you took the
unusual step of proclaiming the Pre-
sident’s rule in a State where you had
a share in the Government or a Go-
vernment supported by you. We
have had President’s rule for the
last three years. The new Governor
appointed by this Government has
been in place only for the last three
months. But for most of the period
the State was ruled by a Governor
who was your appointee, who after
being appointed said: “In  three
months we will wipe out terrorism”.
You sent a Police Officer from the
State of Maharashtra who said:
“Bullet for bullet, we will solve this
problem of terrorism in three
months.” All that is the political
history of Punjab. Mr. Shiv Shanker
has not gone into the substantive
issues. But these issues are very
important. The problem in Punjab
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began because of a territorial dispute
or sharing of river waters or some
other small demands of the local
population . After June 1984, there
is a qualitative change in the problem
of Punjab. We must all undersiand
that after Operation Biue Star the
problem of Punjab is not the same
as it was before the Operation Blue
Star. Economic problems are there.
Socio-economic  conditions - are
bad throughout the country. Poverty
is theve. In  sensitive places like
Punjab and Kashmir naturaily there
is unrest among the youth because
they are not getting employment.
But we will be running away from the
central problem if we make ourselves
believe that Kashmir or Punjab pro-
blem can be solved by giving one
project here or by creating a employ-
ment scheme there. It cannot be
solved like that. These are political
problems. The psyche cf the people
of Punjab has to be understood.
After June 1984, that psyche has been
greatly injured.

I am thankful to Shiv Shanker ji
that he has hailed the visit of our
Prime Minister to Punjab. I think
this is the first effort of healing the
wounds of the Sikhs. The visit of
the Prime Minister to the Golden
Temple and his gesture of openly
meeting all the factions is the first
very small step. Let us not mistake
it. If anybody thinks that the Prime
Minister’s visit to Punjab will do
wonders, he is mistaken. Some
friends on the other side are making
a joke of it. If somebody think that
by the Prime Minister going in a open
jeep the Punjab problem will be
solved, it is not correct. Nobody
said that. But it is a symbolic ges-
ture, The person who is leading the
country has gone to the people of
Punjab and is one with them in their
hour of trial, in their hour of grief.
The Punjab problem has its genesis
in mistakes, blunders and iH{fima.ayzn
blunders committed by the previous
Government. I will again repeat that
if we forget that Operation Blue Star
was a turning point in the Punjab
problem, we will not be able to lay



239 Constitution (64th
Amdt.)

(Shri Kamal Morarks]
our finger on the solution to the Pun-
jab problem.

SHRI P.N. SUKUL (Utgtar
Pradesh) : What are you doing?

SHRI KAMAL MORARKA:
I will come to it if you permit me.
Mr. Shiv Shanker also referred to the
previcus constitutional amendment
and szid that when we were in the op-
position it we had opposed. I agree.
We, who were in the opposition and
who are now on this side, strongly
feel that a popular Government
should  be restored in
Punjab.  (time bell rings)
We do not believe in the process
of postponing elections. We do  not
belisve in the  process of
manipulation of political parties so
that our party comes to power in
that State. Far from it. You all
know that Janata Dal is not in the
running to come to power in Punjab.
We also believe that it is not our
duty to encourage faction fighting
in the Akali Dal, We would wish that
all Akali factions come together, the
entire Sikh community comes to-
gether and rules Punjab by the elec-
toral process. If they are elected,
they are free to rule Punjab. We have
absolutely no reservations
on that account. But the point
that Shiv Shankerji made is that in
spite of our opposition, the Govern-
ment had to take steps and we did
not go along with the Government.
It is not S0. I may
be permitted to say that
Congress had a road-roller majority
in Lok Sabha and a comfortable
majority in Rajya Sabha. Congress
never felt the wnecessity of taking
us with them. Congress took de-
cisions and forced them on wus.
We were left with nc option but to
oppose them. Here, I think, it is
a boon in disguise that the electoral
verdict is such that we have all to
work together. And we are thank-
ful to Mr. Shiv Stanker for his
promise that not only now but in
the future also whenever national
effort is there, wherever national
problem is there, we can have a
look at it together. There is ab-
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solutely no reservation on our side.
But let us not run away from the
fact that in the past it is not s, niuch
that we did net want to co-operate.
We never had a chance to co-cperate.
Decisions were taken uniiaicrally
not in the way they are taken new.
My friend, Suresh Kalmaci keeps
or meking fun of Commiiices. I
think, in a democracy, commnuitee
system is the best way cf making
decisions. Decisions  taken pre-
viously by one individual and then
canverted inte a Cabinet decisicn
and then a decisicn cf Pariiament
in rapidity is not ocur systemn. Our
decisicns are  genuinely takem in
the Cabinci, are genuinely taken in
the all party meetings, ard as you
will see, the preof of the pucding is
in the eating.

st gram Tag gaore (gon) -
HATHT o, FIGAR T CFGAT TG
a festted &1, g Wi M9 7 Aq ¥ {5HF
7

SHRI KAMAL MORARKA
Mr. Shiv Shanker referred to Kash-
mir. Though Kashmir is beyend
the purview cf this debate, T do
want to clarify twe things. He
said, he would like te see very cagers
ly what we do in Kashmir because
the Jammu and Kashmir Corsiitu-
tion says that the Assembly cannot
remain dissolved for mere t:an six
months, and electicns bave to be
held within six months. As Shiv
Shankerji knows, this mattcr has
already been referred to th:. Law
Ministry and the Law Mirinicy i
examining whether that Aszcm
disscluticn can be annulled. .
(Interruptions)

SHRI V- NARAYANASAMY
(Pondickerry) : You are repeating
what Mr. Mufti Mohammad Soyeed
said yesterday.

it geawr fog daate o Edfales
IR §, WO g1 &
& 99 FA9eeTT ¥ FH FO F |
FIFHIT &7 ggvadt 99 7T 7 ferea
F. .. (FEwaE) ., .
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SHRI P. SHIV SHANKER
I cengratulate you, Mr. Mcrarka.
But you are en a weak wicket.
(Time bell rings) :
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SHRI KAMAL MORARKA :
Madam, just give me a few minutes
because I have to reply to tkese
points and they are very important.

Mr. Shiv Shanker said hcw was
the Assembly dissolved and Hans-
palji said, without consultations.
Now, I cannot teach Mr. Shiv Shan-
ker the Constitution. But, in all the
other States, the Asscmblies can
be dissolved and the President’s rule
jmposed by the President of India.
In Kashmir, it has tc be dore by
the Governor of Jammu and Kash-
miz, not by the President of India.
The Governor can take 2 decision on
his own. He does not have to send
the recommendation to Dethi. The
Central Government doees not have
to send the reccmmendation to the
President. It means the Governor’s
prerogative. .. '

SHRI ATAL BIHARI VAJPAY-
EE (Madhya Pradesh) : And may-
be that is because cf Article 370.

SHRI KAMAL MORARKA :
That is hitting below the belt.

SHRI P. SHIV SHANKER :
Morarkaji, for your information,
Section 92(5) obligates on the Go-
vernor that it must be with the prior
concurrence of the President.

SHRI KAMAL MORARKA :
Shiv Starkerji, I am dealing with
that. There is a difference. While
in all the other States, it is the
Ceniral Cabinet which has to approve
and the President has to issue the
preclamation of the President’s Rule,
in Kashmir, it can be dene. ..

SHRI GURUDAS DAS GUPTA:

Morarkaji, do you think that even
under tihis peculiar constituticnal
positicn, it will take a positive direc-
tion? .

&
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SHRI KAMAL MORARKA
That I will reply cutside.

SHRI GURUDAS DAS GUPTA
(West Bengal) : Madam, at least cn
this issue there was no naticnal
consensus.

SHRI VITHALRAO MAD-
HAVRAO JADHAYV (Maharashtra):
It is an open Government.

SHRI KAMAL MORARKA :
Mr. Vajpayee has said. ..

THE VICE CHAIRMAN (SH-
RIMATI JAYANTHI NATA-
RAJAN) : You will have te conc-
lude now.

SHRT KAMAL MORARKA

.. . quite correctly that article 370 con-

fers this special status on Kezshmir.
And we still hold that special
status is required for the complete
integrity of Kashmir with India.
On that there is no going back. But
merely because it enjoys 2 spe-
cial status, merely because the Go-
vernor ¢f a State might have acted
in a particular manner is ne reason
why we sbculd take that analogy
for other States. Kashnur has to be
dealt with on its own because of the
Constitution of Kashmir . Se, that
matter is with the Law Ministry.
I fully agree with Mr. Shiv Shanker
that if we cannot bring that Assem-
bly back to life, then we will have
to- hold elections in Kashmir, But
we cannot compare Kashmir with
Punjab. Dealing with Purjab, cur
Government’s desire is to hold
clections there as early as pcssible.
Now you said that the Government
is doing nothing except the Prime
Minister’s visit. That is not correct.
The Government is taking effective
steps to solve the problem. Those
steps are not in public view. Mr.
Ram Jethmalani said that other day,
and I agree with . him that Punjab
problem cannot bediscussed by col-

lecting 50 people in a room.
1.00 p.M. You have to have quiet skil-

full negotiations. We have a
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problem of so many groups thers, If
the Akalis c~uld unite, the prablem
would have bxen simpler,  Ther
arc » 1ot of factions whom we havg
to talk to. Ths objct of  thig
Government is t~ try =nd sclve  the
contradictions and bring harmoniong
scluticn to Punjzb, and n~t to fucl
the fires of the inter-Akali DAl fac-
ticns. That is nat our approich
and any:hing that ysu d» ¢ nstriuc-
tive tokes e, T hove to assure
Mr. Shiv Shanker that this parti-
culsr Constitution Amrndment is
for o particular situatizn without
creating a preccd nt. The Govorn-
ment does not want that n other
States it should have the Prosid-nt’s
rule.  InStateslik: Karnntoka, whors
there has bzen total proace,” your
Goiv.rnment 15 gnilty of xt-nding
the Prosident’s rule. We would not
have don: a thing like that, If
elections can b~ hold, they should
b: hold. T agree that ariicl: 356
talks of subjoctive satisfuctirn,  But
subj.ctive sutisfaction should  also
b over objective facts, The subjctive
satisfiction that wo have bya seeing
for ten yoars was  total, T do not
want to say because there s no time,
(Time bell rings). What about tha
eleetion in Tripura? What you did
in Andhra Pradush? The way you
engin:ered defections from Faroog,
now to talk of Goa and Mughalaya,
is nothing comparced to the crimes
that have happ ned in your regime.
What has happmned in Goa and
Mughalaya is dcfections.  Some-
b.dy raised the question of dafic-
tions, Nobodyis supporting daf.c-
tions. But there is the Anti-Defic-
tion Act. Thereis a political procsss.
(Time bell rings).  (Interruptions).
I want to end only with this plea
that in the spirit that Mr. Shiv
Shanker has said on this amend ment,
let us get through and all of us let
us get together to restore the political
process in the Punjab as early as
possible so that a popularly elected
Government comes to Pynjab and
p:ic: ¢yms3 to th: vy ;o f

Punjab.
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SHRT PAWAN KUMAR
BANSAL : Madam Vic -Chairman,
the Government hss come to the
Parlinment ted=y asking it to make
history 3 histary which we < the
suce-ss suce rding goh paticns cun
nover b nroud of. Any constitutional
amendment has it own significanc:.
But the amendment bof re s today
is an admisgi~n of the abjrer flilurm
of the Gorvernment to koop domo-
cracy alive in the country. In the
past, ocur friinds on tiv: othor side
have procliimed  that th Panjsb
embroglio could b rsolved within
a pricd of fiftecn duys, given @
palitic i willand thecap cty, Tovy
hnd ~n nmptecn  occasions accused
the Coagress of prolonging th Presia
dent’s rule in Puninb for narrow p~ii-
tici gains, to perpetusie ruls in Pun-
jab by % remete control from Delhi.
In this cluiree of theirs og.inst
the ruling party thy n they had  cven
refus d 1> acknowl.dg: the .ot
the Cmagriss Government ia e
State, heed-d by Sirdar Dorb .z
Singh, d-cid d to quit #n s ovmn
when six prople wore taken cut of
o bus wnd killed by the torr.oeists,

Whaut it shows, Madam, s tha
it is not power which is dear o the
Congress. What has boen dear to
the Congross and what is dear to ths
Congr.ss is the welfare of  the
couniry. And it 1s only by that
consid.ration that we hawve been
moved in our actions.

Madam, after restoring a good
mcasure of normalcy during the
earlier spull of the Prusident’s rul:,
cleotions were held in the State in
1987 in pursuance of the Rajiv
Gandhi-Longowal Accord. There
was no instance of vaiolene: during
thoss elections, And pcoplein
vast numbers came to the polling
booths to exercise the right of fran-
chise despite the call of baycott
by the terrorists. Unfortunately,
the Akali Government, hcaded by
Sardar Surjit Singh Barnala, which
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came jnto pow:r than, failed to
deliver the goods and riven as it
was by sarions dissensions, dis~ased
by in-flici ncy and corruption,
emasculated by internl fighting
amongst the peopls ruling the Stafe
then and paralys'd by thn action
of the Ministers d-fying the Chicf
Minister, the Government  pushed
the State  in the throes of a ron-wed
crisis, The menieing phensmen-n
of trrerism cnc: again rearsd its
fead in the Stote and turn-d red
tie suered waters of the Ravi-Bhag
and the Sutl.

Rising to the  nceasion oncs
again, the Grvernment had to take
up ths Constitutional rasponsibility
of proteesing any State from internal
disturbanc: as enshrined  in article
355 of the Constitution, nnd to savs
the country from  disintegration,
What followed, Madsm, was a
detzrmined and  grim bttle aglinst
terrorism,  The result of that end =n-
vour was poreoptible. The situa-
tion improved steadily. By doft
handling, the Government wag able
to islolate the torrorists and restore
the sunctity of the gurdwaras in the
State of Punjab. The unholy nexus
b.tween the militants and the hard-
core criminals was exposed and a
good amount of confidencs was
infuscd in the public mind. As a
conscqunce  to this honsst attempt
of ours, the democratic procoss was
again restored in the State when
we held election to the Lok Sabha
from Punjab, as in the casc of the
other States.

Madam, when the new  Govern-
ment came to office, the Prime
Minister, Shri V.P. Singh, ridiculing
the previous Government’s approach
on Punjab, sought to trcad a path
of fantasy. He could not grasp the
nuances  of the problem,
He fell to the temp-
tation of facile and simplistic solu-
tions. In his high moments of
incbriation, induccd by a victory
of sorts with the support of mutually
incompatible elements  like the
B.1.P., and the C.P.I. (M), the Prime
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Minister sought to arcuse the peopls’s
passion against th~ fifty-nuth
Am-adment onc: agum, Which was,
otherwise, to lapss aftor throe men-
ths, i.c., cn 3ist March, 1990,

The Congress Government—1
would have liked to tell Mr. Morarka
if he had been present here—had
taken vecourse to the Fifty-ninth
Am2ndment, 1ot to assume or 1o
arrogate any powar to oursclves.
Tt was to ma2t a situation that could
have ariszn  in the future. We did
not want to present a picture, as
is donz by the National Front
Government today. We wanted fo
havs an integraied avnoroach to
the problem. There was an amend-
ment saying that in ths case of
Punjab Emergency could b2 proclai-
med in the event of internal distarb-
ance also. We did not want to do
that lightly. Technically speaking,
the events in Punjab could not be
termed as armed rebellion. But the
situation was much worse. The
situation that Punjab was facing
was one of low insursency aided
and abetted by Pakistan. Pakistan’s
attempt,—as we have c¢ome to rea-
lise now-—is destabilisation in Kash-
mir and breaking away of Kashmir
from the country. The game that
they played was first to destabilise
Punjab, to create a situation of un-
certainty in  Punjab, before they
could strike in Kashmir. And in
Kashmir, they did strike. On the
13th December, last year the mil-
tants, with the support of Pakistan,
were able to establish their might,
their supremacy, over the might of
the Government of India, presently
being run by the National Front.

Madam, I also want to take this
opportunity to say that we did not
promulgate Emergency in Punjab.
Mr, Morarka offered very specious
arguments on our behalf. We did
want to arm ourselves to meet any
situation that could have arisen in
the State. But the situation did not
arise, as I said, because of our deft
handling. However, there was no
let up in the diatribe of the Opposi-
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tion, now constituting the Govern-
ment, 1o create turmoil in the State.
No action of theirs had helped in
healing the psyche of the people,
that Mr. Morarka was referring to.
Their proclamations, their actions,
their get-togethers, their conclaves
only accentuated that hurt psyche
and i was only left to the Congress’
to do its bit to try to solve the situa-
tion in Punjab and we did it. As
[ said, we came to a situation where
we ordered elections in Punjab.

Now, Madam, when the 359th
Amendment was repealed we ex-
tended full support to it. We ex-
tended full support to it not for the
reasons which were advanced by
Shri Morarka; we extended support
to it because we wanted every oppor-
tunity to be enjoyed by the present
Government to devise its own means,
its own strategy to tackle the
situation in Punjab.

I would not like to refer in detail
to what Mr. Morarka said about
the emergency provisions, but since
the argument was raised, I want to
take the House back to the situation
that prevailed when Mrs. Gandhi
had to take that unhappy decision
of promulgating emergency in the
country and when she decided to
lift emergency it was in pursuance
of the will of the people. It was
the demonstration of her true de-
mocratic spirit that she lifted emer-~
gency. It was not that that emergency
would be used against us, because even
in the absence of those emergency
provisions it is for the country, it
is before the whole world to see
what these people did to Mrs.
Gandhi and other Congress leaders.
Mad in their power at that time,
they spared no effort to ridicule Mrs.
Gandhi. They spared no effort to
put her behind the bars. But it was
the people of the country who rose
to the occasion again and threw
$hem out within 21 years and brought
Mrs. Gandhi back to power. Now,
when we assumed such power for
Punjab, it was not that we could use
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this power arbitrarily. I wish Mr.
Morarka had referred to certain
other provisions of article 352 which
we did not touch under 59th Am-
endment. There are certain safe-
guards under that. After bringing it
on the statute book we could not
have promulgated emergency in
Punjab entirely on our own. The
safeguards which were provided
for I would like to reiterate. The
decision to promulgate-emergency
has to be by the Cabinet and to
have approval within one month of
the Parliament—approval not by a
simple majority but by a majority
of two-thirds of those present and
voting. For that two-thirds majority
we could not have done it on our
own in Rajya Sabha. We would
have to have the support of the
opposition then. It is a different
matter as to what the stance of the
opposition was at that time and
what it is now. We wanted to bring
in salutary provisions to give power
to panchayats and nagar palikas.
They defeated the Bill, not because
they found anything objectionable
but because they did not want the
Congress to take credit for giving
power to the people at the grassroot.
In that event, in a situation as that
we could not have promulgated
emergency in Punjab on our own.

Then for the information of hon.
friends on the other side, there
is another provision in article 352
that one-tenth of the members of
any House of Parliament could
requisition a special session to dis-
approve of any promulgation of
emergency which in any case could
not have lasted for more than six
months. Yet, the fact remains that
we did not invoke those provisions
and today when the Goverament
seeks our support to bring about
another amendment to cover their
failure, they again refer back to
those provisions. On the one hand
they say that they have got to have
a  national consensus and
on. the other they spare no
effort to rake up the matter again
relating to the 59th Amendment.

B}
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In fact, it was our leader, Mr. Rajiv
Gandhi, who saw to it that Mr.
V.P. Singh does not only make a
promise but takes concrete measures
to repeal the 59th  Amendment.
It was in pursuance of that, that
the Government on the last day of
the last session brought forward the
63rd Amendment Bill in this House.

When that Sixty-third Amend-
ment Bill was brought, a promise
was "eld out to the people of the
couniry that there will be no further
extension of President’s rule in the
State of Punjab beyond 10th May,
199¢.  That was precisely the rea-
son why they removed another
clause which would have otherwise
beco s redundant by 31st March,
199C:—i.e. the *wo conditions war-
ranting either an emergency or a
certificate by the Electicn Commis-
sion of its inability to kold elections
were taken away. Andit is precisely

t provision that they are bringing
< again. This only shows that the
~ment has failed to demons-
van @ modicum of its capacity
frec end fair elections in the
cF Panjab.

Tro Government tolerafes vio-
lery 2 in Meham. The Government
giv-en over violence in Biher, 2ot
ther  imagine ‘that  violence will
occur when elections are held in
Pu.'ab. Thercfore, 2 vety  prepos-
reason is adduced by the
= of Home Afizirs in the
nt of Chjects and Reasons
for emending the  Constituticn—
the® ¢ & oimospheie is not congenial
for helding elections in Punijab.

nodam, they are talking of
consensus at the all-party meeting.
What is this consensus if it 18 nothing
but making a virtue of compu'sion?

Niadam, an all-party meeting
on Punjab was called by the Prime
Minister three months back. What
was the demeanour of the leaders
of the Government then 7 What
was the demeanour of the Deputy
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Prime Minister regarding the need
for the Congress to be present at
the all-party meeting at Ludhiana?
Does the hon. Prime Minister want
us to presume that whatever the
Deputy Prime Minister says need
not be taken congnisance of by us ?
The Prime Minister was at pains the
other day to give us a long list of
his weaknesses and points cf strength
I wonder whether he really draws
any distinction between his strength
and weakness. Today I want to
know from the Government whether
it is the weakness of the  Prime
Minister cr his strengii that he
does not pay heed to what the
Governor of Punjab says, whether
it is his strength or weakness that
we are told that the Governor of
Kashmir had not taken the action
in consultation with the Central
Governnent, whether it is his weak-
ness or strength that the Prime
Minister is tossed about by the BIP.
All these arc nagging quesiions
which the Government must answer.

s

Coming wvack to the subject,
Madam, I would incideatally say
that I do not want to raise this point
again and again—wec have been
raising this point on various othzr
occasions—that the hon. FHome
Minister is again absznt for quite
some time. Is this the sericusness
with which they take ithe d:zlicae
issue of Punjab ? They are waniing
to move an amendment to the Coristi-
tutien. I, in fact, raised the gues
that this amendment should have
been moved in the presence eof ihe

rime Minister. The Prime Mi-
nister should have been present
here to answer. But whzi in fact
we find is that even the [Home
Minister is not here (Interruptions)
... Iknow that, but what was the
behaviour of the two Minjsters
when a question came up in the
morning today? The Minister of
External  Affairs could not tell
us what the Doordarshan has been
doing which goes contrary to the
interests of the country (Interruptions)
... Yes, I repeat that word.
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SHRIMAT! RENUKA CHOW-
DHURY (West Bengal): You
look within yourself.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARA-
JAN): The Leader of the House
is here. So I think...

SHRI PAWAN KUMAR
BANSAL: We have all respect for
the Leader of the House. In fact,
we have more respect for him than
the Home Minister. But the situa-
tion is such that if I want to ask
one question, he cannot reply im-
mediately.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): You have made your
point. You understand that there
1s the principle of collective responsi-
bility and the Leader of the House
is here.

SHRIMATI RENUKA CHOW-
DHURY: He need not
reply immediately. He can reply
subsequently.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Mr. Bansal, please con-
tinue, You don’t have much
time.

SHRI PAWAN KUMAR
BANSAL: Madam, the failure of
the Government during the last
four months suggests that we must
row definitely give democracy
another chance in Punjab. Adminis-
tration in the new dispensation,
with the National Front at the
bhelm of affairs at the Centre, is
totally cut off frem the people as
also from the politicians. It is
paralized and  corruption s
rampant. It. has acquired dimen-
sions of corruption which were
never ‘known before. The Govern-
ment, in the situation, arrogates to
itself the right of judgement that
elections in Punjab would not re-
fiect the voters’ right choice.
Madam, who are we to judge? Are
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we going to suggest that democracy
is going to take a back seat in our
country? Why [ say so is be-
cause, | am particularly anguished
over vhe past protestations of our
fricnds on the other side. T wish
the Government were able to devote
more time to Punjab during the
last four months. The Prime
Minister did go to Punjab.  That
was a good gesture; 1 welcome it.
But what did he do after that? He
got busy holding his flock together,
he got busy appeasing the BJP for
certain things and toeing the line of
CPI(M) and others. He got busy
and he is busy till today in toppling
the Congress Governments. Madam,
1 wish at least now the Government
gives its attention to Punjab. I
also wish that the Government does
not approach the question of Punjab
with a preconceived notion. [
wish the Government does not have
favourites in Punjab. The problem
that has been aggravated during the
last four months is for the simple
reason that our various leaders in
the Government here have their own
sets of favourites and they want
them to come to power, and till
they are assured that they
come to power they  say,
nothing doing with elections in
Punjab, notwithstanding what they
had been saying in the past.

Madam, I do want to take this
opportunity to ...

THE VICE-CHAIRMAN
(SHRIMATL JAYANTHI NATA-
RAJAN): Make your concluding re-
marks.

SHRI PAWAN KUMAR
BANSAL: Madam, since it is the
question of Punjab in particular,
added to the fact that we are discus-
sing the Constitutional Amend-
ment which has its ramifications,
1 suppose you would be indulgent
enough to give me more time on
this.

Madam, I wish to refer to the
fact that the workers, the sons of the
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soil in the State of Punjab, have
never been for Khalistan. But

they have definitely been incapable
of opposing the demand. The
Akali lcaders, who have been the
avowed allies of our friends on the
other side, sharpened their perso-
nality clashes, motivated by un-
limited ambitions. Criminals in-
filtrated the ranks of militants and
caused havoc to the State. The
gory events that rocked the State
of Punjab and the diabolical role
played by Pakistan in worsening the
situation in the State are well known
to us. But I do have a feeling that
some of the terrorists see the
helplessness of their course and want
to give up arms. They want to
bid a farewell to arms fand seck
respite, but it is the fire-spewing,
hard core terrorists who deter them
from following any path of recti-
tude.

The Government has to identify
people who for the sake of the
unity and integrity of the country,
to protect the beautiful fabric
of India’s unity and integrity, are
even prepared to lay down their
own lives. The Government must
take initiative, not a mere formality
as it has been doing by convening
two or three party meetings. It
must take the country into con-
fidence about its perspectives which
go into the making of their policy
on Punjab, if at all they have any.
The Government must not actin
haste at the last mnute waking up
as they are doing now to bring
about this present  Amendment.
When we were discussing the Pun-
jab Budget, we put a simple question
to the Government about what
their future course of action on
Punjab was going to be. The Go-
vernment was adament in not giving
any reply to that. Mr. Morarka
referred to something which we had
argued at the time of the Budget.
That was perhaps a spill-over of
what he wanted to say then but
had forgotten to say. I only wish
the Government had taken this
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measure first and brought the Pun- ¢
jab Budget subsequently.  There
was nothing barring the Govern-
ment to move an amendment as
this ten days back. Why the Go-
vernment did not do that is because
it vacillated. It could not to make
up its mind on what it should be
doing in Punjab. The hon. Prime
Minister could not make up his
mind whether he should have
another committee for Punjab in
addition to the small panel of two
or three Cabinet Minister which he
has for the purpose. =~ When they
found that the time was running
out, when they found that Rajya
Sabha has to rise for the recess in
another three, four days time, they
rushed to call an all-party meeting.
We do not object to their moving
anamendment. We again agreed to
it. Why? Because we want them
to have another full opportunity
to try and see what they can do in
Punjab.  But it was unfortunate,
Madam, that the repositories of
virtue, the claimants of value-
based politics again wanted to make
an amendment in the Constitution
which for the first time in 40 years
could make a provision enabling the
extention of the President’s rule
up to four years. We did object to
that. We objected to that for valid
reasons. We moved amendments
to the effect that at the most it
should be for another six months.
The Government again wavered.
But finally good sense has prevailed
over them. Saner elements within
the National Front have convinced
the Prime Minister to bring an
amendment in terms that my fricnd
Mr. Ahluwalia and I had moved
yesterday. I am happy that at
least the Government has respon-
ded to that and made this provision.

Madam, as was said by ihe
Leader of the Opposition, we have
decided to support this Amend-
ment in the present form. It is not
that we want the process of demo-
cracy to bt kept in abeyance in
Punjab. We would wish that even
now the Government would take
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steps to hold elections here. We
have done so to avoid any consti-
tutional  crisis that could have
arisen in the future. The Govern-
ment did not give thought to it:
we did. Therefore, we asked for a
statement on that ten days back.
That perhaps woke up the Govern-
ment from its slumber, and it has
now come forth with this Amend-
ment.

Madam, I would not like to
dwell further on this, but would
conclude by saying that the tragedy
which stares Punjab in the face
now brooks no half  measures.
For the last four months we have had
no action plan on Punjab from the
Government, and today again the
hon. Minister does not say that
he is coming forth with an action
plan. Such an action vplan, [ ad-
mit, cannot be incorporated in
the Constitution, bat such an action
plan was, in fact, the size qua non
for moving an ameadment like
this. Therefore, 1 say that the
Government had raally ne moral
right to move this amendmont,
But still we sumport them and
support them, as I said, to avoid
anv Constitutionzl crisis.

Finally, T want to know from
the hon. Minister as to what steps
he has taken on an earlier demand
of their ally, BJP, recarding sealing
of the border.  With the techno-
logzcal advances that we  have
achieved today, I don’t think
it will be difficult to manage our
borders. We can definitely step
up our vigilance and beef up the
intelligence. 1 would like the hon.
Minister to tell us what the Go-
vetnmet has done on this score
at least, which may be more of an
administrative measure than a
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political one calling for just a little
bit of political will on their part.

Because of ringing of the bell
by you again and again I am cons-
cious of the fact that I must con-
clude. But before I do so, it is
another thought at random that
I do want to express. The Govern-
ment has been swearing by the
democratic traditions and the lofty
ideals which are supposed to be
governing our polity.  During the
spell of the President’s rule, there
is a provision for—and, in fact,
there 1s in existence—an advisory
committee of the Members of Par-
liament from the two Houses to
advise the Government on the
contents of certain Acts which the
Government intends to bring about
during the President’s rule and
which are termed as President’s
Acts. ‘Tiere is u stipulation that
befors bringing about  such an
amendment to any law or o new
Bill, before it is really mxie an
Act, that advisory committes must
be consulted. Only on 1%th of
March two more Amendments
which, of course, as I said, take the
form of the Act have been b ~ought
on the Statute Book without ve’ :
ring the matter to the advisor
committee. 1 would like t5 know
from the hon. Minister whether
the administration under them is
$o immune to the principles inhsrent
in a true democracy as noi to even
convene a meeting of the Mombars
of Parliament to discuss the matier
but give a stereotyped explanation
saying that the emergency of the
situation warranted that the com-
mittee be not consulted. May be
the hon. Minister is not sware
of such a practice on the part of
the adminjstration, but T do hope
that ke would now ask his adminis-
tration to refer zll such measures
to the committee before any action
is taken thereon. Thank you.

SHRIMATI RENUKA
CHOWDHURY: : I rise on the note
that there are none so blind as
those who refuse to see. This was
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told to us as children by the nuns

who guided us to have a vision,

a vision that encompasses the
country in its complete sense.

It is not for us to stand at a
moment like this on the floor of
hallowed | grounds like the Parlia-
ment and divide this into parties
and trade slanging matches about. .
(Interruptionsy Do you wish to
speak? All right. Get up and
speak.

THE . VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Is it a point of order?

SHRI ANAND SHARMA
(Himachal Pradesh) : T am not
saying anything. I am saying just
because she has virtually referred
to the previous speaker and has,
in fact, insinuated by quoting what
the nun told her in her  school.
She has insinuated that the pre-
vious speaker is blind. So,I asked
if she has got her vision after the
change of the Government.

SHRIMATI
CHOWDHURY:: I did not refer to
the previous speaker’s perceptions.
Are you his mouthpiece? Do you
mean to say he is mute also?

SHRI ANAND SHARMA:
Don’t get angry. Should I quote
you the excerpts of your previous
speeches ?

SHRIMATI RENUKA
CHOWDHURY: You should at
least let me complete what I am
saying. :

SHRI ANAND SHARMA:
1 was listening to you most atten-
tively, But should I remind you
what you used to say when you
were on the other side? So, don't
give sermons.

SHRIMATI RENUKA
CHOWDHURY: Pick up the
tecords and go through what |
said. T was always incisive.

100 RS—¢
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I have no choice. It is irgmic that
we stand here indulging ina slanging
match.  We have selective amne-
sia. We do not want to recollect.
Yes, 1 do recollect my rolein the
Opposition and it is because of our
effective rcle that we are here today.
It was courageous of the Opposition
to make you perform apd failing
which we are for an alterpative
to the mandate. Theose who stood
up. . . (interruptions). ..  Does not
matter, we brought about a con-
sensus here. It was perhaps to
the credit of this  Government
today that people wha are standing
up to defend the merits of emer-
gency, my God, the merits of emer-
gency which dealt a death blow
to democracy, those are people
(Interruptions). . .

THE VICE-CHAIRMAN |
(SHRIMAT] JAYANTHI NA-
TARAJAN): Let her speak. She
has got only seven minutes.

SHRI GURUDAS DAS
GUPTA: In the morning they were.
clamguring against harassment of
women and now they are indulging
in harassing.

SHRIMATI RENUKA
CHOWDHURY: These are the
people who are now asking us to
exercise caution that we should
not come back to this house again,
asking us. to be empowered for
getting that their  Government
repeatedly came back to this House
asking to be empowered  with..
There were times when in the
Opposition we did not accede to
this; yet the BJP supported them
and empowering them said “take
all the powers” that you want,
but don’t come back with Punjab
as a problem.” We have forgotten
all that. Does not matter.  The
result of Punjeb today is what
happened in 1984, as was rightly
referred to by a colleague of mine.
The 1984 Operation  Bluestar,
translated political Punjab problems
into an emotional wound, the wound:
that was inflicted, the jacerations.
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which followed which led to the
bleeding of Punjab.  Tocay, the
wound of Punjeb is the geography of
that Siate. We need a tactile trans-
lation into methods that heal this
wound. You cannot specd it up.
Y.u cannot give a cosmelic cover.
I fecl for Punjab as much as you do.
It is not the patent right of any
Sardar or any indivicual in this
House or anywhere outsi(e becauce
in Punjab live my sisters, my
brothers and families of mine as
India is onc in independent India
and let us not draw a parallel
between the Punjeb and Kashmir,
It is so convenient to draw paral-
lels belween the twe places but
it is not the same; the jssues are
not. the same, much as we would
like to have a magic wand of
similar solutions. What festers in
Kashmir is not what is really fes-
tering in  Punjab? Similarities
may be there but the diffcrences
are what matters. So, Madam,
through you, 1 want to appeal to
the House that this Constitutional
amendment that we are bringing
abiut is the only tacticle measure
which the ruling Government has teday
to translate to the people of Punjab
and the people of independent
India, that this is the hcaling pro-
cess. This is the begirning of the
healing pracess and no ameount of
legalities, legislaticns and  able
discussions  between lawyers in
this House is going tc reduce the
enormity of the camage that is dore
to the very fabric, the alicnation
of the pecple of Punjab where we
have pushed the pecople to the wall.
We have harassed them. We have
ripp.d them apart and we have
humiliated them and we have tried
to separate them from the flag ¢f
this nation. For pecple like us in
this Hguse, this is the place of
worship. The flag is aur religion.
I do not wish to take mcre time
than what has been allctted, Madam.
I don’t even wish tc take time that
is allotted to me because what 1
want tc say is only two simple
factors. Oue, we are talking of
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electaral reforms in the longer run.
We are talking of bringing about
a better system. Let us work con
it simultaneously so that when the
atmosphere is conducive, when the
people cf Punjab are truly free of
terror and fear when they can come
cut and vote in the true democratic
ncrms, elections will be held because
that is the rule of demiocracy and
that is the fundement2] right of
democracy. You end I cannot
stcp it because the pecple will rise
and ask for it. But glve them
the atmosphere wkhich is conducive
for them to come up and say it
and not by the barrel of the gun.
Madam, the cther point which I
wish to make is just a thought,
a thcught because my ccolleagues
of this respected Hcuce know that
we cennot end the Punjab sitge-
tien today, tomorrow or day after.
There are no  magic soluti¢ns.
It is a long term thing. Tcday, it is
Prnjab, tomorrew it can be some
other State.  But the policy that
we are going to apply, the measuring
rod that measuresisthesame.  What
we must think clearly and T leave
this thought to the House before
I concluce, let us take the step that
any persen who is invelved  with
any rcligious bedy—this  is not
just in application fo Punjab—must
refrair from enmering a  pelitical
activity. If cn the ore hard, we
preach that we want pclitics to be
separated from religion, if we want
to have a secular Irdia, then these
two is an unhappy marricge. T
leave this thcught with all of you
ond 1 am sure the hon.  Members
will gel tegether and join uws. Tt
is not just an all-party meet which is
called out of fear or insecurity.
It is genuinely with a spirit tFat
we must take a consensus.  This
Government  came in with an al-
liarce; it will continue to rule with
an alliance and you will ccntinue
to support. The Members of this
House are not going to wait and
watch with interest. You will parti-
Cipate, you will join us in our
anxiety, you will share the anguish
which is rocking this country, you
will try to stop the convulsions
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that are facing us interpally and
externally. You will safeguard the
borders cf this country when the
enemy rises from, outside and you
will help us suppress the e¢nemy
from within and we do not have to
take pride in doing that. It is the
rule that we do'ft. It is our right
to do it because this' nation is
ours, yours, mine and ours. Fhank

giede ¥ arfoaric & I wo &
e T i S I O O
gam  fr every two months of the
life of this Government will be a
Gonstitution Amendment.

St gifaanft (s mw) ¢
FNaEATATHEE 7 : :

SHRI HARVENDRA SINGH
HANSPAL: T am rot concerned with
that. ,

I qaE Q|

MISS SAROJ KHAPARDE
(Maharasthra): There should not be
running commentary in the House.

THE VICE-CHAIRMAN
(SHRIMATI = JAYANTHI NA-
TARAJAN): No, no. They are
telling me something.

sigram Tag aaﬂna § Fiet-
WA F¥ At FL WIE, T
MEd wq aaTEe | FIENTAIT
EE & g qaﬁagamiﬂ'@rg,
Fie 9% & 4 fpergw F fag oy
gar 3 (FmEME) g WEE A9
SN, N AT AEIC AT TG B
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ot T saae feg:  (farre)
ﬂgaﬁma’mw w®E

5
i oM
S Pr
§:w§ﬁ§
gi%ﬁi?&

I do not know whether purposely
or otherwise, you omitted the
words free, ‘fair and peaceful..

ﬁwrmfmaqﬁr@ T

¥ Agy S A gy safar el
¥ ey ¥ H qr fe-

This Government .is two-headed
and three-legged.

aﬁﬁzrgﬁ'mﬁﬁqa o gfes
78, TAw W g FEl 3@ AR
2 W FE ¥ WX § 1 IJHEH(
TH-a1 E‘ra@z”rfwmarsﬁﬁ &ar
g | 9F Afwet W frw g,

~F &, TATWI AT AT AG AHSHE
@ ? g fod ai9-og fm o=y
T 3T ]
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[+t gaw Tug Faur]
N ag w3y § fr—-We will cross
the bridge when we reach it.

- g® TEANE Y ad qar T fF
wg fasr wiw-eg fm ar  wi=-eg
A g § | NAW el S 7 s
faar, +1€ fax adl 5 987 ag 9T
mgmmﬁ-@ay

s & ag wg { fr agw<E
gy FY WEAH "iea g Al q;:::n
gy, a gg Wt g 7 gem ard
N A TR W) TR TEne
quéfst, s@ ag AANTT F A, qA
¥ 93 N aret ¥ ag war, faaww
ot ¥ F7, 997 [A T A {7
wgg AR & fodre s@r g & oF x
#, g% AT 97 ¥ o7 g sl
qel ® &, ag wg F w9 99T F
o v 98 oA TRy fe
o, F zra'( HIT € IAA  @AT
%naa% FAT TR ¥ AR T
oA ard ;a1 AR A &
ogar #3w ag fwar, zrfrar afqdedt
st &g fr g W AR FAdE (ax:r
%f\?ﬂh A % f%*l‘g um qgr
gHTHT F WA |

IRt am w7 wgm t@% gu,
o g Ay #) TadEe ¥ /I,
1989 & AT TAHR F g
gorg ¥ qifardie soema FEmr o
g 7 A3 A G&T g
T)a then Oppaisition parties said,

“Why not Assembly elections 9long
with Parliamentary ell.cuons »’

3@E$€f$mm% ag
& g 9w & fF oy gwiw ¥
dav afwadidl @y fagd @
T §, MIAP AT 77 W T
ey i A A, o o i
&, F zoEwma oY weEd o, gt
9 q9Tqd F TAE o mm i

@ On wEdn fog: sdr www
fagm Gwr &7 ToEwT g} 7T, &t

|
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wr @, 3z ot wg aar D
0 )

sit geaw Ty gware: o9 g,
ar g |t FqAEIATN

st Tm wadw fag: ed T@w
femra T St ?

st g@= fag gaaa . Fad
fegra ag @t ... (s739717)

st T\ waam Tag: &0 g FI
w® & @ A ag AEy ¥ 5 oger
ma Y FiAfaat F gy Jg |- qg
% q@E &F § A% R A, a
TeqT I | ... {3r4aI)

simdt wwE  weAr (FAfCw) ¢
g a8 wg1 fr weaed, . . (SnAa)
TeaE A A A AT B E

st gea tag gaqie : T wFEw
fag &Y, = @ #frg fF Zewi
qmr S, F N E g, 3g TR
gud ¥ qrear | &R ag w@ fFoar
fradidl AR FYET FC LW AG
ez WA AT A P gt X Rage

R g Ry & ar adh

=it R wadw &g : o arfaar-
¥ & fag <t FX @ 4, @ 9%
qry IgET WY I FT AT | GF
a A, @ a Uy

ot gravx fag gaa ;g W
wgien, & qowt AEHFS ¥ g8 A
FAT FTEer § fF ag s g g€
f& afeadz & s & koA
F5ifF someE X, A F40 N vy
& @ & wig @ ag «—
TS AT A FT TG R 117
e, AR qqrFAT A &, I9F o
#&3T @ I, AT MR NI
feat st @3 | g AT qTE ¥ og
AR S §Y TF §, WA g
’»'I'Hra"ﬁ' * E%?!l‘a‘ FLATAT ?TE ar
I o § fad W @@ @,
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AT A9 By fearg #¥ 5% qagfey
STEE wT ww ¥ uF e S 8
& qgt 9T mwae goEwmw W A WY
UT T g g | UH FET FY
ar g1 w3 feyc 9 i | &
qAME T™EF qR A o cefcfean
%armglwraw%m% AR
ITF gqies 13 ¥ q 9 rrg&m
Y forq¥ § ST 9AF! 31 Q& a’rz
treltmucr%wﬁz ¥ 31 |
R T, 69 TLEET F@a qrdtw =
T | 7g AL Y AT gFQr fFoag
qT St 7 qE T T8 Ry WA
firy 3% ¥ waw F1 27—-28 TXHT N
‘quara‘ra’rmam%$&gm Y fas i
FraY fegdtoTodro ¥ TH-at 7 fv3ey
wr et fay 1 feeeic FiEEITgadt ¥ Ha<
garq afesr fas 5 gR Y g
et X 5 10 T@ I AT §) =
fe s agn & wtar 5 oagh qx Wy
0T g G A & wRY, 3g-
99T ¥ 9T WQE NI | g
War @ & oagt W e g,
qg1 I TIgA GAdE 4 arfE o
m% ol AT OH-THA-qFo
F1 AR T qF, AT 9T FT % g
FaAT FT g%, IV AT FH FLFI
a%, gt fefiFediTr g Fear A )
¥ xgn W § fF qigEe waAde
@ﬂﬁTﬁﬁ‘»ﬁﬁq’%“T{(WWﬂﬁ' g
JIq TAaA A FHLT € TG FIFAY |
¥ T ooy fox qoe F oA 7g
T A ot 5 fg g oaF Q-
#ew ' & &, gfvw wea #
FHT qg AT g UWIE €W
® & m‘rzarar%n & 39 ard

i\ T Sq§ SUTRT TFT AgI TOAT
qEgar, Affw owdr o @SiwE 9e
& oaEm 5 oagt @ W @
e IR @ feade ol & Taw-
AT THUA T o AIART HEAT | §Y qF
1 soFmw FEEL @ faar s
There is a possibility, of forming
an all-party Government in Punjab
g S F1 Eed wew 5 fog
T TERIARX FET ) WL 9T
el o\ & o wHeAT Hior
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1 Wl meE o Ay g
qr AW F FIT 6 WG AW AR
ToEE 7 F1 GRENT # L 1 FfEA
# gg 7gw w9 ¥ fF g@ qeeamAe
F AT G 6 W GF AN AGl
Fw ) 78 <R afafafad g
fagt SeE-3-edr agi awd gr
TFq £, @Y QT SE  qifE
grd A1 NEAH qled g A |
An all-party Government seems -to
be the only soluticn 8t the moment
for the Panjab problem.

wg}ezr, 5] o gEgry Y ge-
arEg ¥ gqgr f5 wrefie uraer o
g g F@ @ ffaw F+ ®
g1 @ fafwedy & sy ¥w7 fEa
g ¥ qg Aq 99F 9T AR ARy
g ogFar ! o ooa W ugwer
feamg & & aFdr | fad  4-3
qHA araYr § ) W Wy 39 foany
FI P a1 W9 FT FH qHedT 4
ff FEwd A o W W ag
qaww qrax ¥ =1 e faw WY o
arzd & L. ( SRER) .. Wi FF
ar & qm & W §, R 99T
@rmﬂg}glma&m}@ﬁﬁv
g T E TG F FAT A
T TAET F FAT F g g
gafay a1 @ & =g dore ¥ woewy
gafqe agF =gy FfF dT-Fo9Ts

g . ~

!
E

TEEAT, § RN FAT AEA A
¥ fRemx & @R St wF wleww
fareex droume atrawr w1 2, Tad
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[ gzda fag gau=]

& fad A Fre Fwr A€ g A
TF A=G! foredy § oo uF fomr g —
“There are po moral or Consti-
tutional grounds for postponing the
electicns in Punjab.”

a0 a1a fagy §— The process is
all too familiar to the people of
the State. If a killer comes pillion-
riding on a motorbike, ban pillion-
riding, but nct stop killing. If train
passengers are attacked, then with-
draw the trains. This is no solution.
The principle is, to get rid of the
pickpockets, to abolish pockets 1"’

T ¥ wgaa § I a9 fF 9w
fear 9g araeg @ 5 § @ 9@
' fr 7

g FEM WRY A TN FAT
mﬁn%ﬁmqwqﬁﬁq@ﬁ%@m

g1, 99 feq wrw fafreer & 7 9%
s wifer agh &1 751 grew-fafaaz
¥ 3¥ fav 3gr 9x =@ fFam )
oF 99 ¥ T a9 aF gsqg a9 &
Mo .uesiv ). gar o faw I8 f&
wrgH fafyez - F agi aIe-am Fg0 T
g w, fF & gr O #1 vaEmw
T YT IgT IEH T Farw 2 F
I will not run away like that.
Y AT W A1 fr gEr eamd
ATg b H W g O gy g ar
THT KT XY AR ¥ Frf A F qT

[ RAJYA SABHA ]
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fema st wEe . SN fian, 9w
TaEE FF AWSIT KT AT T gHA
¥ AR & 99 99 gEA  UTAH
RAT AT & S T gSIg a1 AR
J W FgT ATH HeH FT 757 7 |
AERAT, § g TOATH AR AT ATEAT
f& ag doe ST #r A WmEd X
e A T | WF, T IART
fedisr a1, st sgm  faar, fFT
g #Y qq ag 2 fF afwfos
9. AEAT § ag Bqar fear-wits
ST o5 F Amwg ¥ weA @y §
Tgd gemn-reent fear, wawr fewed
fem, zafaw st sarg Fasfie T8
gMT AT a8 @TFAFAl, qorma. Agl
ST Ew IS e F & fou wafag,
AITE A ga3a 7 77 | a8 79
TE g A G| AT AT, AR GG
am § f& o w1 Mk & AR
G AW FT AE WIT ML
(sa=maw). ..

SHRI PAWAN KUMAR BAN-
SAL: Double-faced, with ihree legs !

7w ¥ arg e A
F@! G W GEFHC Fal o AG
T w1 L. . (TEEw) L.

ST AwRA AR @fT 0 13 AT
g, T <famEEr @ A

i graw fag gaare: 13 w9« #
At #rE 9w ar fear sroar |

2.00 p.m.

@i & #qf q19 Igq w@er
d 7 TE FW WA F A FEAT
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Fgm fF ag s faw mOwQ &

This is strangulation of democracy.

AT HiE T E SHEET T 195 T F
H3X, FET [T e W FF, "W G,
g ¥ @uy gwig 7d & 1 UF
wen  F e W gfagi, et
nigR wWR Wy, qifgsde & dew
I ¥ §9F F HIT OF o AT
W oAg WX F R LS ara IRwar
g & wiedr w.femi, wad cwdw
# et ok 3w marfagl @,
favFt w9 @ige ¥ @Al TE 8§,
W/ OAT W a0E §oF ledw T
# aff S awy | THfeg 7.9 g
qredMs wu W & afEw
in the interests of the couniry, in
the intercsts of Punjab, in the inte-
rests of the people of Punjab,
¥ HAE AT AN HIG wAI
I Efr e o @ TR
%, qHq F #IX FUT FTE T |
wiedz @ WS g SO
You are armed with the Sixty-
fourth Amerndment.

afer faodr st & Sod w9 @

9T EN FeAl 0, {0 Fare-

T BT ST HT AT GT(T Tr6e7

@ieg FT 1 tell you the lifs of
your G wrament will b. pro! ngad

¥ Maad Fgar g |

w W kma § wiw e
Ty § & oAy 9@ agw fr

SHRIMATI KANAK MUKHE-
RIEE (Wust B ngal): M.dm, it is
much regretied that the situation
in Punj.b is such that we havc no
other alternative but to support tiis
Sixty fourth Ameadment. I .m happy
that the honourable Ministor has
brought this Amendment Bill wnd
has proposcd to extund it cnly for
six months instcad of on. year.
We are all oxiromely cag r to see
normaley rcturns to Punj.b and in
an atmosphere of peace und unity
frece and fair elections «re held
and a prop:rly electid Governinent
rules over there. But as stated in

[28 MARCH 19%0]
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the Statement of Obj.cts the pre-
vailing circumstaDces in th.- Stite
d» oot hold ~ut gorod prospects
for a free -nd pac ful I ctirn to
the Stat: Loslative: Ass-mbly., C B-
gnizl ¢ nditv-ns should b croatd
first b_for.. h-lding 2n «lcti n. The
roality must b. ~dmitted that the
gituatirn in Peonjib is s grove
that the. -d.mocratic rights of the
pople cwnant b guarantsd now
and thore cnnot boa fras..nd fair
elociirn ov r ther . It is v 1y p .inful
to me, as to all prriotic p- pl:
of our ¢wyn'ry, to think that Punj.b
ted.y is in turmoil, P mj.b wire
five rivars meet as a symb ol fynity
in divrsity of our c-uniry, the
groat lond of Punj b, the 1.nd of
L.ula L. j.p:trai and Bh.git Singh,
whore vpeople have the groat
tr.diti.n of the sacrifio. «f I.li a-
wal.b.gh, Punjib, the symb 1 of
pstrivtism and nuti- n-l ynity, is
tu.day most troable-torn, Our a tio-
nal anthem which sp ks - f ity
in d vrsity begins with P.nj.b—
Punj.b Sindw G j.rat Muratha
Dr.v:id. Uikala V.ng». It is v ry
painful to think that that Punj.b
is troubl -torn today. It has b ¢ 'me
a tr ubl -torn S.ate .of our ¢ antry
:nd . diy we have to discuss that
Stai. in b .th Hous.s of Parli.m nt,
hew to restore the unity and inte-
grity of Punj.b, how to sav. our
bzl vd Punj.b from uttcr disinte-
gra’i-n, But this alwrming situati n
didnot grow in cac diy. I am
amuscd to hear the friends ower
there talk ab ot failure of this
Govorament as if this ' G v ramunt
has creat-d that situati n thre in
Punjab. Just n.w the frind owr
there s d that the situati o wis so
gred wan the hon wr.bl. Prime
Niialster weat there ond now it has
b.com -b.d. M .d.m, nilyystrd.y
a fri nd ask.d mc in the Cun:ral
H.lI: Punj.b is going, Kaishmir is
going out of h.nd; how is it that
you arc supp ring the National
Front Government ? I t)ld hor that
the situati @ of Punj.b did aot
grow in on. day. W all know that
there are imperialist hands b hind
this, We all knuw that Can~da,
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[Shrimati Kanak Mukhetjee]

Unijted States and UK. are en-
couraging terrorists and anti-national
people over therc and the reactio-
nary forces. We know that our
neighbour, Pakistan, is helping to
destabilisc our country and helping
reactionary forcss. But above all,
we know that these problems in
"Punjab grew in the womb of Con-
gress(I), the  anti-people policy of
Congress(I) Government, In order
to suppress the democratic voice
of the p:ople they gave-indulgzncs
to ‘these divisive and rcactionary
forces inside and outside also. S»
it is the Congress rule over there
which help:d grow Frankenstein,
That Frankenstein grew to such a
length that it went beyond the pow:r
of Congress(I) to control. And thut
killed even our Prime Minister;
everybody kmows., So, Madam, I
do not hold any brief for ths Natio-
nal Front Government, But I must
- say that this reality must b: admitted
- that they have inherited that lcgacy
from Congress(I) before.

Madam, noWw the situation is,

as' we ‘know, the terrorists have
increased thsir activities, violent acti-
* vities, killing innocent people and
political leaders over there. Many

of our party and other party leaders

have buen killed and workers have

bsen fillud. Now, théy have bcen

killing innocent children, extracting

a lot of money, kidnapping and so

on, All such things are going on

'over there. But I must say that the
‘MNationdl Front Goverhment started
with some right steps to solvé the

problems of Punjab; Initial steps

they have taken to solve the prob-

lems of Punjab. First of all, they

‘invited the cooperation of all the
people and politicdl ‘parties. I must

say that in the b:ginning they did
"not get so much cooperation from
Congress(I). Now, they hop: they

“will get more and more coop:raiion
from the Congress(I) people over
there also. The Ludhiana all-party
.rally was decfinitely an important
“step towards national consensus in
solving the Punjab problem. Other

[ RAIYA SABHA ]
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steps include removing tic S9th
amendment, formation of spzcial
courts to try those involved in the
1984 riots, releasing innocént people
from imprisonment, releasing mili-
tary deserters and to rehabilitate
them. All these created new hop:
and configence among the people
of Punjab.

[The Vice-Chairman (Dr. G. Vi-
jaya Mohan Reddy) in thc Chair]

Sir, all I 'want to say’is that the
p-ople of Punjab want peacc, they
want unity, they want national inte-
gration. They do not want terrorism
and they are not divisive. I urge
upon the Government to take the
prople of Punjeb into confidence
and rely on them and seek their
coopzration. We saw what a tre-
mendous responise we got through
the mass contact campaign initiated
by all the d.mocratic organisations.
The p:ople of Punjab want sccurity
of life and propzrty, The slogans
of Khalistan and slogan of. theo-
cratic State given by the terrorists
must b: shut down ruthlessly. -

Now, two asp:cts the . Govern-
ment must b> taken into considcra-
tion. One aspzct is that the Akali
Dal has been divided into groups.
There has b.oen in-fighting among
them also. But unless they de-
nounce “terrorism, unless they de-
nounce divisive forces, anti-national
activitics of terrorists, how can there
be any discussion with any of their
groups ?

SHRIMATI KANAK MUKHE-
RJEE: So, we all urge upon them
also to denouncs all the terrorists
and the anti-national activities of
these divisive forccs, On the other
hand, the Government must take
strong administrative measures te

" suppress them. I want to say that

the Gurudwaras, the rcligious places,
must not be used for politics. There
cannot b: any slogan for a theocratic
State, We are for secularism. The
religion and state must bs scparated.
Otherwise, there will be no way
out for the people of our country,
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Sir, the Punjab problem is a
national problem. The Government
must- ‘take national consensus to
solve this probleam and te . isolate
the terrorists and th: anti-national
forces. It is regretted that there is
in-fighting in between the various
groups of Ak~li Dal. Let all of them,
the Congr.ss (I) and the other pwh-
tical partius come forward to solve
the Punjab problcm with national
consefsus. Taks the psople of Pun-
jab into confidence. They are for
unity and peac., We b:lieve that all
the difficultics can b_ overcome with
the wnited cfforts of the people.
Syon we will get a democratically
clected Govornment in Punjab. In
the mcantime, we have to support
this Bill, though with much rchic-
tance, Thenk you.

st geashia fag wgearfear: 39-
aureas RRA, 90T F I WA F
- FiRdlegE  wAede faw o T=i
FO@ 9% fogi@ F IR 9 AR
7Y § R AgEefeRgeEs #
T arg A.A g a1 faeelt ¥ ey
| g AQIFiE o ™1 o9r AR 5
AqiTis ¥ Figg Rt e 9Gr
78 foeelt ¥ g o) g 9.9
T feedt &1 Y GFKT 9T ag AET
wigE Sl faEmy gau fag & @

qr f& 99 & Qo q@ AT wG
A fp gy dww F AT AT G
QAT AR AT G G A 59 F
FIEIETU THEHE & TG | o AW
Sz X Ty gERIT aArs, WA STl
ffte  fagif@ @ @ I wTA
wgavh  qifedt @ qEiE wF MR
o e § for e wfrget g
M, g # ogw R ¥ SEw
»mrwﬁ%ﬁarafzagﬂm
mMS [AT § 59 AT FEEYEA HACAE
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e wE Y @ e 9w
g7 qifeqi A ©F qEagdm  IF
g #R 9u dF ¥ ag feqrse foar
T & @ AuSHE & 9| 7
¥ faw  wgw Wi w7 WA w
g SE0 7

AR, I TR NI A0 USAE
TR ¥ 5077 FidegTA U w1
® aﬁt% ¥ fag  AmAE W F
qur e fear oy s @xw & @
ANt ¥ 39 Frg ax agafs = Y
fr wre gwm § wifs oW FE@H
5991 FiEEEANT WATHT AT HAI
T ar 3 Figw W0 =ifgg AHREEN
3 faw & 399 {590 w@Ew, 2
e o1 feedt @ dAwamT FO
Argee-far-gued. &1 dag & 1%
ferlt & Tsg Iz @A A
FT qXSH I gAY ag S FE
qife @ graw ag feedt Fwarn-
qIE, TWYFET  F7 AT Gt | WIS
foe a@r famr guX F@R w7

FAY wier @A (T sr%:vf) :
T4 & forr Y Fwow §
(s

s glmvhia Tag wgaiwar
agre, @y fwe adt faw gk ame
/T W7 TAT QFArarg ¥ faest aow
oA H FHC AE g AT |eﬁtra
ey fit aarirr, e

A g gfr 7 vy, 1989

# T F wgAAdr ST fawe
waiq fag @ sfae W R SuRr
agr & TR AR q g S §
a9, faAr femfc & T, F1E T
g7 SAE A | 9T W A §EHT g
IR gl werew o fafaw
Siq § a3 A 6 Ag aied,
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[ = gTezsiia fag migqailaar |

T FY aFerr @ A, a7 AS
g usr fawmeg wow feg F oS
I w4 g fr & faar feenfr &
™ oAr g §3 8, 98 TEHAT WIFd
§ AR TR 7 27 fage #9Fw
T ST F UF FIA @ SAT H
3 ... (wEw)

SHRI V. GOPALSAMY (Tamil
Nadw): There was no bullet-proof
arrangement,

To T FI0BT : (I Y_):
TR w9 A § |

i guasim fag wgqmifear
T T Ard 8, IR 8d T,
a9 s fear o+ (saREE)

" SHRI V. GOPALSAMY: There
was ny bullet-proof arrangement,

s« gawia Tag wegaifomn: Sl
T qHE G TN 41, qIT qE
qISHT F1 A1 FE@ QL (wAEA)

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
No interruptions, plcase.

Tlo TRTHTTIT :  AGGH T @
g !
s grasia Tag mgaatfear: g

q, qEAE ar @ oAt ¥ gl fw
A S § gwET wmd 1 gl i w5
garar ff qF SuTARAT ST THT 5
g @E ¥ A8 # aF, 9% 9 i
¥ wr feamar | 2 AR T A
Ay fEar T S WX AFN A G
) g A KT & W AP &
ATF @R WX @EEC TEF %
oy wgd wigl §ard S AT,
gy araqe wiw W faad § 5 d
faer  fornfcdi & qm & | wdrd,
T alG @ g SN FIT H6T AT,
 gT gEF g 19 faEwEy, 1989FT
T @rw S UF wWeHe oA g, FEd
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g ‘gwE Weew 39w uifafeww
Tiery’” |igy, Tead WR qifafesd
WeTH Fqd  THRee FT fagr &y
qifefess Mow w1 A T AW
difafems siqg &8 T% Tar & 7
A faurs @wr & Fwg wE w
W | W AR T E, TR 2,
TAAT TAT q FR, T @Y HG
wfTee IR F FAE qE W,
T T FQ@ 7 ANFT A O fF9C
F AT TEIWT & | FF q grEr an
TIT Y |

AERA, AT qgi o @ TEE gE
IEF A 11 SEEL, 1990 &I
wgarETr I gy Y gfawr
§ | ggwrEm &t § FHE a8 9ge
¥ | 99y UET T AT AT ¥ LeHE
fan f& o FiaE F= R g8
agT QAT qT qGTAFTAT TEY HGT
AR g F& fauEsia fag o Tl
RN WX WAL TT0q FT 7G0T 24
T T A GF | FAR AQAT A A X
aar frar fe qong & da ¥ e
W WEIA § AR TE 9ufaw @3
¥ gfe f&dt w1 F% wos g, F8
THEATD & HIT HIS qGT AT AT A
TAF AGT AT AR | gA T
foar f5 gw 9@ agwe @ ¥ Y
gafeqq §F | TR SEF FrESE W
9 e fag 7T F1 399 @ 9
TG A EF | AR 9T & HAX
T & HTAE GgHAT HIT ITHY AT
ETEl, T WY Ig & G 7Y aF §9 |
AR, g T AT I3 T F FFT
& & d9m@_wmar g oA faw oAy
fanfeai @ & fag | ag &R &
ATHAT §, I THIWW T ATHar §, &
e F A A F g Hqoq fawr
71 fasifoat @ oA § A7 faa A
faifat @ st | faw &Y faed
@ erefl L. (SIaw). .. (§ea
=T EEl) wfl ewTd g3 ) (swEaT)

THE VICE-CHAIRMAN (DE.
G. VIJAYA MOHAN REDDY):
The time factor is also to h: taken
into consideration, Ycur party has
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bzen allotted time and other poarty

Membors have spoken guite cxten-

sively. So, plcase conclude now,

=it giraiva Tag sgeaifsan e
TEATENA FAST § N I HE O
Ffmw 37w faum  Fear afe
TE Fy SHRE! T ZAA9T G957 F3A-
a1 g1 AW TB T FE 95 ag AT
AT g

gt fawr a1 faordy @ T o
d9aT A FLEF AR F fF I3 TA
I A% faadt T AT qr I qeF A
wifor fed a@ T 9T G
GEUIIE RO B e - C -
et o AF AT AFT WG § wG
g wifs FTuw WEr o swar §
qET | 7 q99q fqAr 1 98 AR A
@ @ fage wq owfar w19
< T favaAig warg fag faam et
IR Fagi WHLHE | IqF A7
TR aaq w1 DA FIT | 14 WS,
1990 F W FEFE TGY | T
et ware fag @7t 781 ©E W@
# €39 FW g WO Ty fF
TEAEAd dqw Wi G o a9
M@ E | TTFES AT E

We do not want that people
should be administered by files
and papers alone. Let those who
remain among masses, who under-
stand their sentiments and feclings
be associated with the Advisory
Committee.

MUY A ATEHIT €W F IAFTGA
fFm 1 (smEEW)

si gegw fag gowmw:
goTa A 7 |

N g Fag  mEgaafEar
IRTE IqTE FT AqATAAT & TEAN
ZTRATC TEY BT gHA | dgt AT @8
YFL I THTA @ ¢

Mr. V. P. Singh observed that
for taking decision on crucial mat-
ters in the State, Jana Pakshya
“pzople’s opinion” was more im-
portant tham merely sceking the
views of political parties.
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This is why I fuel that there is
need to constitutc such an advisory
committee to give it a p:zoples
touch, hz remarkad,

Human blood is' human blood
and mother’s tcars are mother’s
tcars, he said in an emofional
voice,

T TSI a1 & | HY FF Far fH
9T FT GF (AL FT g | AT &
¥yl ¥ A7 1w\ F 7@y 4 F g
T E T ¥ S gy 0 A |
oY g FT-987 77 ara 7§, Ao
mifafgs #, ag wew #ifafge,
EfeF farew IAT Y omr &, e
g | ¥g Siaed wifgfaas a9 & Ay
g *eigwT wHINT ¥ G | 33
Yeq FHAfGT Jvar #7F&@T IqT
¥ wmar &, Y= v F 987 | T WA
e g5 AT | AFANFT AN B
¥g GHTE AT A AT Fgr 1 4 AN
favamrs sa@ fag N ad g 1 ag =F
¥ 9g 9 T favgary gq9 fag 7
FT-AT R2THT & §, ag 93 F | (sqqeqra)
He is a Raja. Can you deny ?
I qE @A T A ) WA e
W g WAl | 9T 23 9 1 wER
e Targ, gaRa AT Tonre 3% afaar
feam ot g & g 99 ¥ fao
FAR IT-9Y ST W | I awr
ST AT FE | IRIT FgT—

“Come to power through the
democratic system, not through
bullet.”

AL g 99 43 T QE, TR a g
$T AW &R FI AT A9 IZ € F7 |
Ig A G F AT /A 1Y §®
fFar At =Y 1A% 9% Fewr fHar | A
A HV AT ISTAT | gEER AT F Sy
ag TN g7 99 W & 37 9 w4 )
4T ag = %A F faw = fean?
AT GgAy T & AU gw a1
s fag a1z § | wwrw fag Qe
TR Y fafeat a9 aan gy at g
57 § W TR v fag aed &
(% fafeet 797 1 g9 sa Q)

o
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[ gt oa fug smagatfaar]
ANz s AT S | I AAT &
I gH @ hEAT FI@ IF AL IA
9T Ig 9193 '{3‘ at mrfa gw wal g
g & ? wraw w397 a7, gAY faqw
T8 e 1 T § @ad qgal
fons w foay fF ooe & SORfes
foeew W FE AT FECT L)
Tg TAAT &1 qgAl fam g S mnad
FEN Y IS &Y WA FI A N A
HYT Hg AR sAEr qgHAY 8§ adifw
¥ AT X qHALF § 1 AT A
| AL ST 1 gEIR q@ R A 9,
Sar fw ags ft 7 T §, odflo aT
mﬂ%f%‘wm%wwwmwﬁ
& freqR A fawig s @ § wEEr
qgX ATA SN | W IR G A
Y freig FLfear & 1 IF mfessr o
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s@%qgfwﬁwfwgn w F
qesieey o} foorm §, gt & @y
fomg aft @ Fwmw#
F | domE H g frewr @ fawt &
fang € s 7 & 1 z@ar &1
T W 7 fraT T 8 1 SR A1
Tavw § 75 qgon Gy a1 fow a2
forg? #1 oe%a A | FAET 1989
@F T F A T | dar R 9w
T @ I & {F fergean 7 agy arqy
m@ﬁaw%ﬁmw Qi T
génﬁaﬁwm%wnmmw
A ¥ AT TF A wTAr G A
g HIRARN { wIN §H A< faar
7 @ O wt TET ¥ s s feey
W E maaaig aaaggfs
#m A oy warus w5 ogam G
¥ o Ay g w oY ewe A
FeRT 1989 # N [T gT A TAH
ax Frafor gf o w7 A Ak
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A
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qATEFIT #T T4 F &1 QYF7 J8l

faqr T, qE@ { AN A FE T A

& a1 a7 § A5 TAFTTFL 4T 98 4T
¢ fF ag ssifaaa gamafegr &)
T FEA g€ “asiifaaa’ & -
fAma g Q| TE | FAT FOTTF
gemfRaT ST AFFIT, 1989 ¥ 4T
g WS TE & | WAL AN ag'f
g oar sax far fasiam #1792

g TadT e ST e EFTfFEENTFT

F wielz N am ﬁa’ragazrv@r

T | FAF AT q¥ &F G F qraT & §,
awﬁuﬁgrﬁr qAT ], T A & g
FFEY 47 qLAT HIT 7 GEAT FAIAT
F1 JIAT ST T NG AHSAT FT qgTAT
AT G FCE & 1 T QT AMA
T|™XF

it ey Argeae wie : W9 wfEa)

i g%'aﬁﬁa fag  maaafaar .
wieed A A8 ToF & & | %
fostez st & 1 alr(ﬁ JqT qT TG
¥ SorFR gl 1@l g dygafad w@arg
FifF AH T grar g fF sOw 9T
FAC GAT q T@ar g, wewar gy
QAT | THET Ry gev T
gt d@ AT g &7 wifx
3¢ 2, gEwift 98w, wrq frw
WOFQ § ! 98T, Fur9F wieqw
¥ arfor w&w f& ag faw am s@
¥ gy T T aX fame w¥ ) ag
qaﬁa'é’rra’rqgaqmt% T8
FT T AR AR gy ¥ Fifeeegaa
qHSHT X UF wHsHT wIx fRar
o fqawr Afew s g W@t
qreT 3 o frer mar fF wER H
& g § (T FT Y g
ieHe for raw aFAff @ 4,
FTaF A F fqd  wowT wmaw
qr |

sfinediAgeRg ady: wraaT)

=it gi"sra“\*a feg  megeaifaan :
S9N @Tg qAF 9 A A wE e
eﬁmqgwﬁﬁ w1t Afeaar wrg
fo & «ft wizliz wgy § 1 a@
wrar § 1 aT & 3ad fir qerfr
we o fom aeort & st qa it
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faaa smeuvalax a8 & @R W
AT F&  XAGT S q@r I |
. (emaaw) . ..

7R, ¥ ooF ATEH § §@EN
F Tl FEAT o AT AT AT FY,
9T & AT, GG FT F Y TEQ@
&, G FAGEATEAT FY T @, TAT
F Aramt F1 ASY IFT T@gA™T
g IT TFAT | HTA AT AT F 9T
Ffer e T A gay g § |
gor A AR FE feFwa ad & 199w
¥ oFw AR FRE K AR AR
wreeifadl #1 @@ A wify Sy
AR ST EFY § | TSR FY FEHET
Tifgd HIX ST AGHIIAT F1 IHT ITHT
TS 9% Y 3 qgS & AR Erw
FA_ 6T FAT IR, IT I AEA 9
WIF ¥ € T §) ANET oW
AAYINT AT AR F IF AR I
s & § AR JET F 99 1T AW
I G HAF AT § | AqGIEw,
TE FrAHT & HIAT FHAH TATA FLAT
g1 gane |

SHRI V. GOPALSAMY : Mr.
Vice-Chairman, Sir, history will
never forget the stupendous sacrifice
by the people of Punjab defending
the borders of our country and
their spectacular performance in
the field of sports and in the field of
buildiig up graneries. But my hon.
friend Abluwaliaji was describing
the scenario in Punjab which is
actually a malady which this Govern-
ment has inherited from them. The
problem of Punjab has been hanging
fire since decades, from the days of
Master Tara Singh, right from the
days of the slogan of Punjabi Suba,
but even after 20 years not a capital
has been provided for the people
of Punjab. This is a fact that when
the process of alienation started in
Punjab and among the misguided
youth and there was loss of confi-
dence and loss of credibility of the
Government, you were at the helm
of affuirs in Delhi. So the people of
Punjab could not get a capital which
was assured for them. An assurance
was given that Chandigarh would

[28 MARSS 1950 ]

BiA, 19%0 282

be given to them. But what happe-
ned ? Thelate lamented Longowal
had to come to sign the Accord.
At what price ? He had to fall a
prey to the assassin’s bullets. Then
what happened ? Mr. Barnala was
elected. For the first fime in the
history of India, the hon. President,
in his President’s Address, applau-
ded the role of the Chief Minister
of a particulpr State. But what
fate had Mr. Barnala to face after
45 days ? His Government was dis-
missed. Sir, I would like to ask
my friend on the other side, was
any attempt made to give solace and
succour to those people who were
in tears ? Was there any attempt
to erase their tears ? You never
cared for them. Because you are
laughing at their tears, that is why
you are sitting there today. You
had the biggest majority, 1 should
say a brutal majority. Even Pt
Jawaharlal Nehru did not enjoy such
a majority as Mr. Rajiv Gandhi
enjoyed in the Lok Sabha. Even
Madam Gandhi did not enjoy such
a majority. Only Mr. Rajiv Gandhi
as a Prime Minister, enjoyed such a
majority in the Lok Sabha. Because
the whole country, the people of
India, because of the unbearable
shock at the demise of Madam Indira
Gandhi, voted for you when they
went to the polls. But today the
scene has totally changed. People
gave vou the majority. When Madam
Gandhi was  assassinated, our
party leader, the present Chief
Minister there, gave a statement...

SHRI V. NARAYANASAMY:
And you got a big zero in the elec-
tion. You are saying that because
of the death of Mrs. Indira Gandhi,
we came to power in the Lok
Sabha...

SHRI V. GOPALSAMY :1 am
telling you about the death of
Madam Indira Gandhi. ..

SHRI V. NARAYANASAMY:
We came to Lok Sabha with that
massive majority because Congress
was powerful, because Mrs. Indira
Gandhi was our leader and because
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Mr. Rajiv Gandhi was recognised
as a great leader.

SHRIV. GOPALSAMY :1I am
sorry I cannot give you sense and
understanding. | am saying that
people voted for you because of their
sympathy for Madam Gandhi. 1
said, because of the demise of Madam
Indira Gandhi, people when they
went to the polls, they voted for
you. And you are saying, no they
did not vote because of sympathy for
her but it is because of the dynarpic
personality of Mr. Rajiv  Gandhi
that people voted for you. That is
your argument. That is why you
have been thrown out. That is the
reason.

SHRI Y. NARAYANASAMY:
Don’t twist facts.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDILY) :
No interruption please,

SHRI V. GOPALSAMY :When
Madam Gandhi was assassinated,
I was quoting the statement of my
leader that the Indian nation was
in tears. But today we should admit
the fact that the wife of the assassin
and the father of the assassin have
been elected to Parliament. The
whole country voted for you because
of the demise of Madam Indira
Gandhi. But in Punjab, in the
recent  Parliamentary  election,
people voted for the widow and the
father of the assassin. This is a fact.
Therefore, a sense of alienation was
injected into the minds of the people.
Therefore, Sir, we have inherited
the malady now. Is it possible to
clean up these Augean stables that
we have inherited from you, within
such a short span of time ? So.
this Government headed by Mr.
Vishwanath Pratap Singh has taken
the right steps in the right direction.
1 would like to ask Mr. Ahluwalia:
Can you deny the fact that hundreds
of thousands of people flocked the
streets of Punjab when Mr. Vishwa-
nath Pratap Singh visited Punjab ?
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SHRI S .S. AHLUWALIA
Yes, yes ...(Interruptions). . .

SHRI V. GOPALSAMY : The
recent all-party meeting held at
Ludhiana and other places  were
attended by thousands and thousands
of people—40,000, 50,000, 70,000.
You ask the people who went there
and participated in those meeting.
You ask your own friends. Even
last Friday, when our Prime Minister
could not attend the meeting, Mr.
Inderjit was saying that 50,000 pea-
ple aftended that meeting. It was
the biggest public meeting,

SHRI V. NARAYANASAMY:
It was of the freedom fighters.

S, ‘ .

SHRI V. GOPALSAMY : Be-
cause today there is a healing touch
coming from the  Government,
slowly a sense of confidence is being
built yp in the mind of the people.
Unless you conquer the hearts and
minds of the people of Punjab, you
cannot solve the problem. What
happened to your trigger-happy Ri-
beiro and your trigger-happy former
Governor of Punjab, Mr. Sidhartha
Shankar Ray ? Were they able to
solve the problem ? It is not possible
to solve the problem through guns.
That is why the right steps pre being
taken by the present Government
in the right direction.

Sir, I do not wish Punjab to
become the Ulster of India. The
sense of alienation started years ago.
History has registered what had
happened. Who nurtured Bhin-
dranwale ? Sant Longowal had to
die but the promises which were given
by the then Prime Minister were not
honoured at all. So, the task before
this Government is a tremendous
task, it is a challenging task. Rehabi-
litation of the victims of the Novem-
ber 1984 riots in Delhi has started.
But there was no attempt on the
part of the previous Government
to wipe their tears, Now, slowly a
sense of confidence is being injected
into their minds.



285  Constitution (641h
Amdr)y

We do not support indefinite
postponement of the election in
Punjab. Sir, article 356 is always a
Sword of Damocles hanging over
the States. But, Sir, election should
be held. You need not have the im-
pression that elections will be post-
poned indefinitely. Steps have been
taken in Punjab to inject a sense of
confidence into the minds of the peo-
ple there. Therefore, an unnecessary
thing has become a necessary evil.

AN HON. MEMBER: Do you
say that article 356 should be re-
moved ,. .(Interruptions). .,

SHRI V. GOPALSAMY :You
have created these Augean stables
which we have inherited from you.
Is it possible to clean them up in
a day or two ? .. .(Jnterruptions). ..

THE VICE-CHAIRMAN (DR,
G. VIJAYA MOHAN REDDY) :
Please conclude.

AN HON-MEMBER : The
time for voting has been fixed at
3 o’clock.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Thrat is why [ am trying my best tc
see that the time given is fallowed
by every speaker.

SHRI V. GOPALSAMY : The
people have to forget all the crimes
and wrong committed by the previcus
Gevernment in Punjab.  Then cnly
could normalcy be restored. So, it
is their cwn making, this malady.

SHRT M. M. JACOB (Kerala) :
You are speaking cnly about the
previous Governnient. Do you have
any plan of action ?

SHR1 ¥. GOPALSAMY : The
plan of action is the rehabilitation
and about the 1984 riots we are
taking right steps. These are correct
signals from this  Government.
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You have done ncthing. You had
given promises to Mr. Lengewal
He had to die.

THE VICE-CHAIRMAN (DR..
G. VIJAYA MOHAN REDDY)
Please conclude.

SHRI V. GOPALSAMY : You
did nct take 2ny steps to solve those
problems. That is why, Sir, today
this Government is taking righ t
step .

At the same time, T wculd like
to make a request to the Government.
The earlier they hold election, the
better it would be. They will hold
elections. 1hey are mot going fo
weit for another twelve menths or
another ter mgonths. I hope this
Government will not bring another
amendment to this House. I hcpe
electicns would be held at the earliest
possible time.

Thank you.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Shri Santosh Bagrodia. Let us
attempt to be very brief becausc the
time is up. I request every speaker
to edhere to the time given to  him.

SHRI SANTOSH BAGRODIA
(Rajasthan) : Sir, T will try to speak
asfast as I can.

Mr. Vice-Chairman, Sir, when 1
was going through this Constitu-
tion (Sixty-Fourth Amendment) Bill,
1990 this morning, in the Statement
of Objects and Reasons 1found :

“The prevailing circumstances
in the State do not hold out good
prospects for free and peaceful
eleciion to the State Legislative
Assembly. The representatives of
varigus pelitical parties who atter-
ded the All-Party Meeting convened
by the Governor of Punjab at
Chandigarh recently were alpo of
the view that congenial conditions



287 Constitution (64th
Amdt.)

[Shri Santosh Bagrodia]

should be created first before hold-
ing the elections to the State Le-
gislative Assembly.”

[ felt extremely sad and sorry. It
was-only a few months ago that after
continuous efforts of the past Go-
vernment we could create a situation
in Punjab in which the Parliament
electicns could be held very peace-
fully. Not a single complaint was
ever received. Which group won,
whether Congress lost or Congress
won, was not material. The fact
remains that the elections were held
more peacefully in Punjab than in
Haryana or in Bihar oy in some parts
of U.P.

When we held the Assembly elec-
tions all over the country, I was
thinking that the new Government,
as per its own manifesto, would
hold elections in Punjob. I was very
sad again when I found that there
were no elections in Punjab and no
reasons were given. There were no
election in Punjab because not a
single M.P. they could get in the
Parliament clection from Punjab,
becaues they knew that they would
have very difficult times in Punjab
and that some other party or some
other individual would rule that part
of the counlry, which is not con-
venient to them. Tt was only for
political resaons.

It was absolutely dramatic when
we say or when the  Government
says that the Prime Minister moved
in Amritsar in a2n open jeep. I was
onte of those who admired it. T said
that the days of Pandit Nehru had
comiz. Pandit Nehru used to move 2al]
over the couniry in an gopen jeep.
I was very happy. It is immaterial
again who rulss the country. We
want as Indian citizens a peaceful
India where every individual can
nove in an open jeep. But again I
felt very sad that after a few days
only ihere was heavy secutily pro-
vided thousands and thgusands of
miles away for the daughter of the
Prime Minister in the State of West
Bengal, in Calcutta where there
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was no communal fight, Even during
the worst of times not a single Sikh
or Hindu died because of communal
fights in West Bengal. But heavy sec~
urity was provided for the daughter
of the Prime Minister. I weuld like
te know from the Home Minister if
the situations has changed, if the
terrorists have gone from Punjab
fc West Bengal that security for the
daughter cf the Prime Minister was
required. 1 want security for every
individual citizen of the country.

THE VICE-CHAIRMAN (DR.
G. VITAYA MOHAN REDDY):
Please conclude,

SHRI SANTOSH BAGRODIA:
Sir, 1 have not even started.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Ycur party has consumed more then
double the time. What can I do ?

SHR1 SANTOSH BAGRODIA :
I am not trying io repedt any point,
Sir,

When 1 say the conditions have
deleriorated, niy learned collsagues
cr my friends on the other side,
¢specially my elder sister, Kanak Ji
or Shri Gurupadaswarny have said
that they bave inherited thé sitva-
tion. Nobody told them tc fight
for election. They opted for it.
They wanted to rule the country ard
the State of Purjab. It was inherited.
Allright. But your Finance Minister
was very good when he said that he
could not barp on saying that he
has inherited this and that. You
connct continue with this kind of
argument for all time to come. Yeu
cannot continue with this argument.
Wheicver you have inherited you
have now to prove yourself by your
own work. .

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Please conclude. ’
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SHRI SANTOSH BAGRODIA:
Pleas: give mec onz minute more.
I knyw with your double or triple
ringings, T will hav.tostep- I only
wait to say. 7T {g3Eam 97 W@ 2 )
g fafreze grga ool sriw 7g,
fasiier 7 | gardard $e szEm
st fF V' Taq faeed” w8 wrAr &, 9
AFEAT % 9 witaww oOf afFa ww
FET IT @7 0T G § | AWE Hy
qRT ST g1 & g fafaeex qrew
¥ S Far g I w5 g W
g 3 7 o frg aeg ¥ e ¥
HX g | ufeefadis 9@ @ g R
fggma § JFarse Tofade ag
Ty & St aray staaarr afigar §
q IaT AT @ § FifF TR ATAT
fe mtsr @1 FwR T adl fame
aFdr | A faad & fr g wiftaww
g 1 gw wify frr § Ao 79
gifeqn @ & asw ) & gfwg
SARAT b AT AEY FT @ g, F GEY
I A FLRT § T Agw A AT T8
FW FL | AT IO AT FW F R
fgem ¥ wifs & o g9 99 =
ST H AT |

DR. JINENDRA KUMAR
JAIN (Madhya Pradesh): [ have
been given very few seconds to
make my spesch, but I would try
to m2ke my points briefly.

I rise in t he House to support
the Sixty-Fourth Amendment Bill.
But T am not very happy in doing
it because our party does not be-
lieve in postponement of any
event which is a democratic exercise.
But we have decided to do it in the
interest of peace and we are not
looking at it in a partisan manner.
Last time when a similar amend-
ment was moved by the Congress
Party, in the interest of the country
and the interest of the Punjab,
wz had supported that amendment
also. Again, we are supporting
this amendment and beg for peace.
We beg for understanding. I am
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pained to see when two parties are
just throwing stones at each other,
trying to derive what, I do not
know. I don’t know whether
I am authorised, but I want to
give a piece of advice to some of
my friends in the Congress Party.
They are too much cbsessed with
the name of Vishwanath Pratap
Singh. I would advisz them that
they should reconcile themselves to
the loss of  Vishwanath Pratap
Singh from their ranks. You did
not deserve him. Come to the
problem of Punjab and look at the
human part of the problem of
Punjab. Don’t look at the prob-
lem of Punjab as the problem of
Sikhs or the problem of Hindus.
All the citizens of Punjab are the
citizens of the country and they
are all human Dbeings. The kind
of conditions that are prevailing
in Punjab today are not good.
They are not good for .anybody.
We must put our heads together
to solve the problems. We have
been very candid about expressing
our views, We have tried to speak
the truth and in the process we have
been shedding our blood and scores
of our partymen have even sacri-
ficed their lives in the hope of
gaining peace in Punjab. Why
1 said that I am very unhappy while
supporting this motion, I said that it
is a candid admission on the part of
the Government that the conditions
do not exist in Punjab today for
elections to be held there. But
1 don’t blame the Government for
this situation. I compliment them
for being honest about it. They
inherited  this situation. My
honourable colleague  just now
said, well, they inherited it but
these were created and these were
created not in one day but over
a decade and the ruling party Mem-
bers must be honest, must be brave
in not trying to shield the culprits
of yesterday who created the
situation. I refer to a speech made
by an hon. Member in this very
House last week. After all we must
segregate the  elements of the
problem of Punjab. There are
administrative problems. There
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are political problems and there
are social problems. Now. there
is some linkage at some level but
let us not mix those problems in
one bag. The administrative prob-
lems are different from the poli-
tical problems—like we have
always been saying that all Sikhs
are not terrorists. Similarly, all
terrorists are  not  politicians,
I do not understand why the Go-
vernment should be soft towards
terrorists. The terrorists are the
enemies of any civilisation. They
must be handled strongly. I refer
to the speech made by one of the
Members of the ruling party last
week. He is a very senior Member
of the ruling party and a great
Member. He must have had some
access to information. He classi-
fied terrorists in three categories.
For the sak® of my point, I repeat.
He says there is one class of
terrorists who have linkage with the
enemy country or other country
across the border. They get arms,
sophisticated arms and financial
and other kind of support from a
neighbouring  country.  If these
are the terrorists, whether they are
Indian nationals, I do not know,
but on the pay-rolls of enemy
country, in other words, they are
playing the game of the neighbour-
ing country not friendly to our
country or they are the foreign
nationals playing havoc with the
peace of our country, why should
they not be dealt with severely?
What is wrong in the use of Army
or the military against the
foreigners who are playing havoc
with the peace of our country?
We do not believe in using the
Army against our own citizens
but why should you hesitate. ...
(interruptions). . ..

AN HON. MEMBER: It is
his maiden speech.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
I  have already explained...
{(Interruptions). . .Carry on.
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DR. JINENDRA KUMAR
JAIN: I am a disciplined man.
I will abide by your order.

The second category of the ter-
rorists that the Member had said
are thos¢ who are encouraged by
the people who do not want peace
in Punjab and he said that there
is a report that these terrorists
have linkages with yesterday’s ru-
lers. Why should the Govern-
ment be hesitant in exposing such
mischievous elements Wwho with a
view to attain their political objec-
tive get innocent citizens killed
and citizens who have got nothing
to do with this and they become
passive victims of this process?
The third category of terrorists are
the hard-core criminals. Sir, I
want to make a plea here, let ter-
rorism be not condoned under the
garb of political differences. Ter-
rorism is not a political problem.
Terrorism is an administrative prob-
lem. It is the responsibility of
the Government that citizens’ life,
porperty and their dignity have
to be protected. It is the mi-
nimum that a Government owes to
any citizen in the land should be
given to them. Today, the condi-
tions in Punjab are very very bad.
There is absolute anarchy in many
places. After 7.00 P.M. not even
the police dares to come out and
do their normal police functioning.
When this is the condition, if
somebody can say that elections
can be held, I am amazed. Some
of the Members from the Congress
party cited an example of the re-
cently held Lok Sabha elections
to be an example of iree eiections. 1
do not know what they arc trying to

say? The elections were held
3.00p.M. and the people who got elec-
ted have not bzen able to take
evenoath. Under what pressure ? And
the people who took oath, their lives
have not been safe. Who had done
it? Again, you are talking of hol-
ding elections under this kind of a
reign of terror and fear. Don’t we
know that even if we try to hold
elections in such  circumstances,



&

293 Constitution (64th
Amdt.)

it will not be possible? Everyb dy
knows that if one person is killed
out of the candidates, the election
will bz countermanded and how
many p:rsons arc being  Killed
everyday, don’t we know? Let us
not try to blime cach other. Lot
us have a humanc angle to the
whole problem of holding of elec-
ticns in Penjab and let us try to
rusclve it not from a partisen angle
but from = national angle. One
hon, Mcmbar from the Coungriss
arty, Shri  Harvendra  Singh
Hanspal, namcd my party by saying
that t"e BJP has no stake in Pun-

. Jeb. He c¢omes from Punjib but

I do not, But I was sorry to see
this kind of patent ignorznce on
his part, He hims.If said that the
B.J.P. Lave got substantial votes in
the last election wnd he should
know that whenever there have bzen
the p:acaful periods in Punjab,
they were perieds when the Go-
vernments were  shared by the
Akelis  and the Jan Sangh or the
BIP pzcple. We have always been
working to build pzace in Punjab and
we have always bzen trying to do
itsincerely. Our role fer the
growth and prospority of Punjabis
either while we are in the Govern-
ment or whercver we are is well
known. So it is a wrong thing to say
that the BJP has no stake in Punjab.
It is not a matter "of stake only in
Punjab. Itis a question of trying to
b: honcst political  workers. ..
(Interruption)

SHRI HAKVENDRA SINGH
HANSPAL: Id9 not want to inter-
rupt ycu in your maid-n spzech
but I did nct vse the word, ‘stake’
for BIP. I said, “Janata Dal has
no stakc in Punjab,”

DR. JINENDRA KUMAR
JAIN: I do not even subscribe to
that view., I am happy that you
have withdrawn your words. Sir,
the problem of Puynjab should be
taken that way and with this remark,
I close my speect. Thank you.
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SHRI GURUDAS DAS
GUPTA.: Sir, I am sorry that the
lofty role that the Leader of
the Opposition had assigned to his
party does not seem to be reflected
in the subsequent deliberations be-
cause an attempt has been made
in the subsequent stage of the
discussion to score narrow political
points even on such a national issue
like that of Punjab. This is like
therole of Nero while Rome was
burning. May I know when
wisdom shall dawn onus to
realise that united we stand and
divided we fall? It is our common
experience that an attempt was made
single handedly to defuse the situa-
tion in Kashmir and in Punjab
by the previous Government and
it is our common expericshce that
these attempts did not succeed.
Therefore, there is only one conclu-
sion that there has to be a
national endeavour, national con-
sensus to solve the pressing na—
tional problems like Kashmir and
Punjab, Sir, I rise to support the
Amendment of the Indian Consti-
tution with a heavy heart and with
a pinching conscience  because
I believe that another dose of Presi-
dential rule and another phase of
halting democratic process in Pun-
jab will not be a palliative for the
recovery of the patient. That is not
onlythe experience in our country,
but that is also the international
experience. If you have to fight
terrorism, if you have to fight seces-
sionism. . . .it is basing and relying
on the strength of the people that
one can confront the greatest evil,
Since there has beem a national
consensus, I do‘mot arrogate to
myself the task of going against
the national consensus. Therefore,
I seck to support this Amendment
with a heavy heart. I can hardly
believe that after six months or
even ome year, the situation will
not be in Punjab as it is today.
It is mainly and essentially on the
role of the common people, it
is essentially and mainly on our
success to the extent we are able to
develop a popular opinion in
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Punjab  that the situation
can change to a sybstantial dcgree. Sir,
I bolieve that further suspension of
the democretic process will only
bring cbout ancther spurt of alic-
nation which may help errorism
to  survive. Therefore, it js not
by the tail that you heve to  take
the bull; it is by the horns that
you have to take ihe buil,  While
-we seek to toke steps. .

(64th

THE VICE-CHAIRMAN (DR.
G. VUAYA MOHAN REDDY):
Pleasz conclude now.

SHRI GURUDAS DAS
GUPTA: While we scek to take
steps for the revival of the Assembly
in Kashmir, we are doing just the
opposite in Punjab. Even then,
since there has buen 2 national con-
sensus, I stand by the national
conscnsus and I beg to support
the provisions of the Amendment
that the Government has biought

for war. Thank you.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY).
Hon.  Minister (Interruptions).
We had fixed it for 3 O’clock. Itis
already 3.05 p.m:. (Imterruptions).
All right. I will allow wyou. But
please confinz to the time limit,

SARDAR JAGJIT SINGH
AURORA  (Punjab): Sir, I gave
my name yesterday.

THE VICE-CHAIRMAN
(DR. G. VIJAYA MOHAN
REDDY): I will allow you to
speak., Pleasc confine to the time
limit.

SARDAR JAGIJIT SINGH
AURORA Mr. Vice-Chairman
before I start my spech, I want to
.. (Interruptions). Before I start
my speeh, I would like to clear a
point. I had vigorously opposed
the move to extend President’s
rule in Punjab and further delay
in the holding of the Assembly
elections in the all-party meeting
héld on 2 6th March. But the same
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evening, it appeared in the news
that the Akali Dal (Lrngowel) had
agreed to it, Thercfere, 1 got in
touch with Scrdar Barnsla yosier-
duy on the tel- phonc. He wld
me that he  had never suggested
or agreed tu th:r extension of Prosi-
d nt’s rule 'n Punjeb. Allslng
he hus buen asking for the old
Assembly to be reactivai:d. His
case is already with the Supreme
Court for a ruline.

My own view is, what I said
during the meeting that I opposeit
fervently and I think that an exten-
sion of President’s ruling and delaying
election is most vawise and fraught
with dangers. Whatever you may
say, if you have trust in the people
of Punjab, how can you say that
they will vote out of fear? The
people of Punjab have stood up to
onslaughts from outsidc and from
inside like a rock and to mistrust
them that any voting that will take
place will be out of fear and
therefore may not be correct,
meanls you are not reallytrusting
your pcople. My  friend, hon.
Hanspalji, has already given you
the figures of the voting during the
Parliamentary elcction that took
place in November., I have men-
tioned these  figures earlier on
when I was talking about the
Punjab Budget. Therefore
the figures belie the fear
of the people who voted, but it cer-
ta‘nly shows that the Government
is fearful. And th's is not suited to
the Government which has, up to
date, shown great courages in bring-
ing out innovations in the Govern-
ment and opening, in sharing every-
thing with the people its policies.

There is one other thing which I
would like to mention here. 'We
are being told that certain leaders
privately come and say that this is
not the right time for holding elec-
tions, but publicly they disown it.
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Are you going to trust those people
who do not have the moral courage
to say publicly what their convic-
tions are ? To my mind, if you are
going to go by their advice, you are
being led astray and you are being
advised incorrectly. Only the leaders
who have the moral courage, can
stand up win elections,——not by
machination. I think, some of the
aspects might not have been con-
sidered. I agree that in the present
situation, there is a lot of violence.
But I also maintain that if steps are
taken today and sufficient new
forces are moved into Punjab, the
thing will improve. 1 say inten-
tionally “‘new forces” because the
old forces are there for a long time
including the administrative orga-
nisation. They are set in their ways.
‘They cannot see this problem from
the political and human angle; they
are only looking at it from the law
and order angle. If the new forces
are moved in, it is quite possible to
control violence. And if you control
violence, it is possible to hold elec-
tions; and if you trust the people,
I am sure, they will not believe your
confidence. The election  results
would be such that people want peace
and they want those leaders who
can really lead them from the front.
Therefore, I would still appeal that
please, don’t bring about this 64th
Amendment, but take courage in
both hands and have elections.
You will not be disappointd with the
results, some of the leaders may be
but those leaders are not worth
being protected, those leaders are
not worth being supported. Let the
real leadsrship emerge from the
people of Punjab. If it is not possible
for the Governmeat to hold elec-
tions for administrative reasons
within the osriod available, then,
let us go in for the lesser of the two
evils and do reactivate the old
Assembly which has life up to Sep-
tember. That would really give you
another Jowr moatis  and during
those Mue momths (e 18 10 rzason
why Mr. Barnala and Mr. Badal
can’t g2t logether; Give them a
chance AJL four montas 10 see what

wmpact they minke and whether the
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are capable of winning the elections
again. That would solve your prob-
lem because these are the leaders in
whom you have faith. You give
them a chance, but do give the people
also a chance to have an elected
agsembly where they can go and get
as least their problems and troubles
solved, rather than have an extension
of the police raj for another six
months which, to my minp, would
be extremely wrong and is unlikely
to produce better results.

DR. NAGEN SAIKIA (Assam):
Sir, I have to speak. Kindly give me
a few minutes,

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
1 will give you a chance provided you
confine yourself to the time allotted.
Now, within two minutes, you
finish.

DR. NAGEN SAIKIA: Sir, I
rise to support the Bill because we

~do not have any other alternative but

support the extension of tne Pre-

sident’s Rule in Punjab for another

six mouths though we do not want it.
I say this because, on the previous

occasions also, we criticised the other
Government the Congrass (I) for

clamping President’s Rule in the

State or extending the President’s

Rule in Pusjab onice more. But this

time wa have scen that  the situation

now prevailing in Punjab oxten-

tion of the President’s Raule for

another six moaths and I am happy

that Shiv Shankerii has also extended
his support to this Bill. I am also

happy to record here that in this way,

for the ﬁrst éime in this House, a

new exampls iias been set to have the

consensus of all the parties on major

national poiitical proaluna so that

we can stand uuited and fiad ynu-

tions to those problems.

Tharz s oaly oas noint § wani to
make iy s cotsciion . In the
all—pmty 3 also I >J‘:g<°\1ud

this W vrid thiak ovor e
gf 1ry )‘ 1(;' A%y -'7(_}\})3') y 0y, ﬂ]lllf‘({_\
with reprecentative ')f all  the

nolitical paitics. I suggested  vhat
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such an advisory committee shonld be
constituted to help the Governor so that
we can give an opportunity immediately
to the representatives to get themselves
involved in the day-to-day administration
of the State and we can, in this way, start
the beginning of the political process 10
hold elections within six months’ time and
we need not extend it for a further period
of six months after the completion of this
period,

With these words, Sir, I thank you
very much for giving me a few minutes’
time and I hope that normalcy wouid be
there in Punjab and we phall have fresh
elections and a popular Government in
the State.

Thank you.,

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOH AN REDDY) :
Now, Mr. Salaria.

SHRI SHABBIR AHMAD
SALARIA (Jammu & Kashmir) : Sir
this Constitution (Amendment) Bill
has been presented to the House for
approval now when only a few months
ago we had elections to the Lok
Sabha. Therefore, prima  facie
there appears to be no good ground
for such an amendment which will
take away the rights of the people
to elect their representative to the
Assembly.

One more thing which has to be
taken into consideration is that we
are talking of reviving the Assembly
that we dissolved wrongly in Jammu
and Kashmir and, at the same time,

"we are talking -of not having an
Assembly in Punjab. I think these
are self-contradictory stands which
should not have been taken. Sir, I
do not have much time to make my
submissions clear or elaborate them
and, therefore, 1 will only make my
points.

In Punjab, the clections which were
held to Parliament were elections
which were free and fair because
from the figures it appears that 31
per cent of the votes went to Mann
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Group and the remaining votes to
the other political parties. There-
fore, there appears to be no reason
why we should not have elections
to the Assembly in Punjab. Then,
if you are not going to hold elec-
tions there, -are you not succumbing
to the tactics of those who would
not like to have elections in Punjab?
Or, can you give us a guarantee
that they will give up these tactics
after six months ? You cannot.
Therefore, instead of succumbing
to that, you should start the political
process. Otherwise, it means they
are holding you to ransom. Or,
give us a guarantee, give us an assu-
rance, that after six months, you will
not come here with another Amend-
ment Bill so as to provide for a
further extension of the President’s
Rule in Punjab. I would like to
submit further that experience in
Kashmir has shown that whenever
you have promulgated Governor’s
Rule or President’s Rule, things have
worsened.  What has happened
now ? The trouble in Kashmir has
spread to Jammu Province. We
are having now communal riots in
Jammu is under curfew and
this is the gift we have got by
Governor’s rulein  J & K. There-
fore, the sooner you do away with
Governor’s rule and hold election in
Punjab, the better, or, in the alter-
native, as Mr. Jagjit Singh Aurora,
pointed out, very wisely why don’t
you then revive the Assembly in
Punjab, maybe, only for four months.
At least the process may be set in
motion.§

st T owwdn feg : 9o
FHTEAET HEITY, E AR AT HIL AT
Syenfe a7 /AT FATT W faow wE
9T FX G § TR AT T T90T §
T T Tgy 3 37 o< g =Y s
qEd 8 | faeslt H OSv oft @Y
&t § A A HUW @ AT
eatadr @R &, Jg Ay
Tl FEN W G F G AW gy
FEN | & FAC T A AT A9
FW § Al § faoa & | 9w
s € fr frewr iy = 92t d9e
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T AAEAX AT I3 T AT T A8}
g ar 7df Wi R q o wedy T
T AT g A o T A A
W E G F@ & 1 ITA AT AN,
sy gy faaq o, S ifkfraa seare
a1, oF 7§ F frg w7F, afer 7 ad
F e qiw a§ & F &A1 g
fras #ar & ? gAY DT fegar =T
o gAT ¥ | g A Ay ¥ wtaa
=q g &1 waw ¥ A @ ALAIX
H 931 gAr € | g0 ATX T AT
wgdl @fe wwar =@ &£ 8.,
(wwm st |d) | ARET, 3@ 7T A e
T ¥ qate N 18 77 fr Forg AAfRmT
qrff TSt S M B WA @R F
fao &y g7 zaa faar aga & arg Faar
afeq a1 | a8t = UF faaz ¥ 75
TIR W AT W § | 39 95X
¥ M QA FAT TAT AREE & G
graar | wfaaer sitavgar av frgmar
®: WA W q@ AR a9 39 89
A YA 5 A1) oW I F f
75 g7 T3 AT fraz it @ grard
gz ot F - 7§ grar | afeT § shreer
¥ afem FramaT Far g

N R ARz vl o oarm-
AT giEd, T @EET g
mifers 3 2w & afet ¥ a2
AT fF AR gORR AR e
m%aﬁﬁm%zﬂﬁﬁﬁmﬁﬁwra
& A ¥ fawrg qer fRar WF

ST 9¢ ALEH FAT Nl § 1 g
Sy fF & g7 a7 & 9w
’fgﬁaﬁfﬁr%}
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At A @raﬁ m‘% F fax iy
¥ wifpdg A fgegrg dar &
v wifoer #r w0 FIFET WIS WY
st @g «r %aAr . §, g
G @ hEA ¥ gA TG |
qg agd ag wmel © o1 gw fag
sl W ¥, e ¥ oW
§ gz ¥ uw fgey w, fm Reed
T qw A AR N AR A
F qrg weF F# N F oggr A
wl fear, 97 @R # wglag &
TF ¥ "gew wC @ § | wfed
Tt @wedr, &% - Ty @
g W FE av & @A =
& fodt woenr w1 g@E A8 AT )
S§ YN St ¥ AT Foqre
gRs fear @t &Y 3z maar fw
wt waerr U S oy @ ¥
a8 # o, wgw weer gAr &
agi ¥ #=x F wig w7 E G,
TF TAEE gwl | Afr a1 ir
%ma F mrar fF owiger g S
I EUE ¥ WEF F ;AT A
gaerr @ IE qAyr off wWR
Ay qEeAH T FRMEATT IAX WA
TOF ¥ A& @@ @ § Fur
fF wie sz fafreer St gam®
% v«rfr W oF frew A F=OA
BE TR § oS 6
q:a‘rﬁqama’rsnmrrqasﬁ
oA A g S )
& ey, wwm ¥ A A
5 fafre T, S¥ I F
AT FI GHAT @Y | TF foISTe-
feg <& fafeex, i &6 0
gwrzrraﬁmn%rmma'@
T QAT | F I@ g9 AT #
a1 99 g faew< §90, aga@r
T AWM AT F I ST AR
HEd & 1S9 g SwEg d
oo W fmr oar, f5 om R
&1 agt wr afer 1 afew forse-
feg waidz & s @ fegdwe
F FEw A4 FC GF | AU A
FgT & fF gard Awd ¥ a8
oET A ¥ WK @ FER A
Qg F A F FE E, AR AR
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9335 #T gy F 5 W U @
A FT ggT TW AT WY |
M qong ¥ qFr AFS g, wHH
g 19 @M &7 uF  qgT qwT
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g 1 | §Y widly & @ oA
@ F 31 q@e e faw § AR
FE 29q'<€faa‘rzﬁr%r§|
sw qEd wd ¥ owhwd
gifsr gt 2

We have no axeto grind.
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A FY W qIIE I & AT
g | gifmar ¥ ogmil &1 ey
WEE ¥ AW 9% g 1 U
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FL W T | EEA AW Faw ol
gfaﬁ%aﬁﬁwﬁzgrgl
RUEE T 1 L FLS
F R gq%r ECET frga?—ﬁza f‘mr g1
T T ¥ 1984 F UEEA F IR
¥ @ue W gy anwm oA
Sto1617 WM & ¥, e
famie 3 9 oWk W1 O=dfeds
a9, s FEs gaq fager e
g | 9w F gTEHa WM W g,
st fed @E 700 FWE BT 9T,
STH T HIT 200 FUT WY LTI
FTw o000 Fae fEEr ® 0 Ay
Fr fomag At 6 @@r ey
F g, Ufee & T W g
A g e AT al WH AN @I
rrrwra:la'gn“ar'?:aﬁwﬁa‘r
qAt ¥ o foa® g1 78 W 9 Sy
ARFLT FP g § FG T A4 U, T
faeme #18 wdizg =@ 491, 9 aR
AET @1 (gr Y WaT | SEy 9§
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N g e AT g8 W agi g
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wage ¥, WIS ¥ qgg @ A
R § AR g faagfe & gfee®
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mw‘rﬁa‘rt%zra‘t e HaTEY
FGTTT 79T ST MATATT &N W&m
e ¥ ¥g fear fF oWl gw daer
F R T AT & 1 ST HAT
qyﬁmwﬂmﬁm‘v ELE
Tawe ag gan fF IR & ey ¥ o
fadfea § o ag a0 T FE, @R
grg & sfrfusfes 78 |ar 1 & smoay
T3 feemarwigar g 5 AR T Hug
6 WE I saTar FFq gR | &N gT A
¥ qorra & S0 F favaTg e AT
21 TR AASTART FE R F 6 TaeR
A1gT A HE! arga ¥ 9 a8 gl
a—c&‘ramgmqm gua Far 5
Waﬂaﬁﬁrqaﬁ«agﬁrmﬁm
F TATT F QI FAAT ARIT 9 AR
TR & mEET 3 qarfas S IFE
e forefi 3 1 9% gt 1399
TF @ qredt 1 siww gE fad
FAT &F TATIR W ¥ WAT AT Fog
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oft At Avgewe wdE: o oAy
Y IFE T @, 9 § Fg 2T ATEa
g‘l

“The participants felt that it
was desirable to restore the demo-
cratic process in the State; but
for this it was necessary that a
congenial atmosphere should be
first created.”

7g TATH qTiedl Y 9<% ¥ 5w sew
sit i §, S Wt a7 at@ w9,
fT e ¥ fousaw € ) ag ara
3w g F o ¢ fwifqas s
Waaamﬂ“(% R § gard Jor F
Y SO AF FET & ¥ qHIEAT
F &, 5991 swAehz ¥ arF § W 9w
sew fafree & e s & e

FIAATET GRIT WL _dSra F AN Y
gL TFTHe A Fqi G SIIRAT
F1 S AEIAT AR , AR i
gfeqax faasl § SR d@s i

- ol g g, 9% T ey § weH A

Fiefafadr T80 giar § afew sy
F qurEdl A g g A ar
Wawaﬁmvtaﬁ vay g9
g Sxig gul ge, §§ @ g
#rft | ST fg g stex ST &,
AW AR FIE 2SN qATd | TO
%mﬁa‘a’mﬁwaﬁaﬂa Al
froer @' @91 & Fa17 gu AA Hud
arfadi & owE 4G e, Y @@
f& @lw &1 &5 gaw g | 9w
¥ 919 T YT 7 A9 § a1 T AT
TE S A &9 & g, qAE Sia
AT ATET ‘""”TEEWHEF'T@ FrffEar
JATd S | AT gH FE TH 9

AT ST WEFNE ¥ At gE@d
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g &% A1, § T AT & qhHF Ay
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N W Agewy afe: g fag
frifer S =1 W R WEr
& F FW FET § A AT

THE VICE-CHAIRMAN (DR.
G. VITAYA MOHAN REDDY):
There is one amendment by Shri
S. S. Ahluwalia.

=it goaeia fag weaaifmr
AT gy, I wsi Wl
T A TAAT—F W R OF fae
-—fF 13 WF FY T T WA
qret Wifer & iR 39% Ot Fopieas
it 5 agl gF, W e
a@g‘ra&sﬁlmﬁw@ﬂﬁm
F FAATE FAT & | 14 9T
’rwﬁmwmqfag o |
(& & 99 w0 A e A &

aun fer #@R w1 § Agew Ad-
ﬁwa%ﬁa?rwmm wT g
wﬁw%wqﬁwaqﬁa
Y fearg o2 & fax feurse ad =
diqew A @7 Fr ww@ §)
& ww Aeaw ¥ oqRw wr
wrgaT g f ag wae¥T AT A A
e o o famr g ow@H ST
FelAAA TEHIERIT T I1F F &
TgH FYAT Ag SIS B FA FAEA—

3

-—The Statement of Objects and
Reasons of the proposed Bill should
incorporate the following: *“Since
the law and order situation in Punjab
has fast deteriorated after the last
Lok Sabha elections due to the
mis-handling of the affairs by the
Government, continuation of Pre-
sident’s Rule....

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
No, no. I want vou to speak on
your amendment.

SHRIS. S. AHLUWALIA: ....
in the State is needed to be extended
by another six months period.”

AERT IW T AT TR T FT
W@m%%mmm?qr
frg dom 9%, .. (HEEW) W FX
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R g 3@ qE A agt W frad
mglﬁmw@ﬁmgl
TR Fiey w39 9= IR )
g AT TAHT TAHIT FL (6 FH-
sifert & wife smow SRR S,
AT THEITITS | IqH TgT T,
1989 Y Y IA1T gT F Wifaq gy,

Fai 18 fefer w@l gS, Far B
m?::ﬁ T W W, B 4
m&w#@gilmmmm
5 agl wax TAFmw g Av L v
S [ A & fagd J Fur g

g |

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
You have already spoken on this in
the debate. Kindly confine yourself
to the amendment.

# g fag  wgarfsar
# OH [N FL FA@F WA
ag FEA E |

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Are your pressing your Amend-
ment ?

ﬁ

SHRI S. S. AHLUWALJIA : I
am withdrawing it.

SHRI M. M. JACOB : He is
withdrawing his amendment.

The amendment was, by leave,
w ithdrawn.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Now, the question is:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

The House divided.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):

Ayes . . . . 156
Noes . . . . 1
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AYES—156

Ahluwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A. K.

Baby, Shri M. A.
Bagrodia, Shri Santosh
Balanandan, Shri E.

Balu, Shri T. R.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil
Basumatary, Shri Amrijtlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
Birla, Shri Krishna Kumar

Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib

Chavan, Shri S. B.

Chowdhary, Ram Sewak
Chowdhry, Hari Singh
Chowdhury, Shrimati Renuka

Das Gupta, Shri Gurudas
Deepak, Shri Krishan Kumar

Faguni Ram, Dr.
Fernandes, Shri John F.

Gandhi, Shri Raj Mohan
Ganzs h war Kusum, Shri

[ 28 MARCH 1990 ] Bill, 1990 3]0

Gautam, Shri Anand Prakash
Ghosh, Shri Dipen

Gopalan, Shri R. T.
Gopalsamy, Shri V.

Goswami, Shri Ramnarayan
Gupta, Shri Vishwa Bandhu
Gurupadaswamy, Shri M. S.

Hanspal, Shri Harvendra Singh
Hashmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar

Jani, Shri Jagdish

Javali, Shri J. P.

Joshi, Shrimati Sudha .Vijay

Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kiruttinan, Shri Pasumpon Tha.
Kollur, Shri M. L.

Kulkarni, Shri A. G.
Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas

Lakshmanna, Prof. C.
Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan

. Lotha, Shri Khvomo
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Maheswarappa, Shri K. G.
Mahishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu

Majhi, Shri Prithibi

Malaviya, Shri Radha Kishan
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Meena, Shri Dhuleshwar
Mirza Irshadbaig, Shri

Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohan Singh, Shri

Mohanty, Shri Subas

Morarka, Shri Kamal
Mukherjee, Shrimati Kanak
Mukherjee, Shri Samar

Naik, Shri G. Swamy
Nallasivam, Shri A.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi

Padmanabham, Shri Mentay
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Patel, Shri Vithalbhai M.
Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R. K.

Puglia, Shri Naresh C.

Quasem, Shri Mostafa Bin

Radhakrishna, Shri Puttapaga
Rafique Alam, Shri
Rabman, Shri Mohd. Khaleelur
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Raja Ramanna, Dr.

Raju, Shri J. S.

Ramachandran, Shti S. K. T.
Ramamurthy, Shri Thindivanam K.
Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Reddy, Dr. Narreddy Thulasi
Richharia, Dr. Govind Das

Sahay, Shri Dayanand

Sahu, Shri Baikuntha Nath
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant

Sivaji, Dr. Yelamanghili

Som Pal, Shri

Sreedharan, Shri Arangil
Sukul, Shri P. N.

Swamy, Shri Subramanian

Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri

Thakur, Prof. Chandresh P.
Thakur Jagatpal Singh
Topden, Shri Kirm:

Tyagi, Shri Shanti
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Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Shri Kapil

Verma, Shrimati Veena
Viduthalai Virumbi, Shri S.

Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh

NoEs—1

Aurora, Sardar Jagjit Singh

The motion was carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Now we shall take up clause-by-
clause consideration of the Bill.
There are two identical amend-
ments. One is by Shri Pawan
Kumar Bansal and Shri S.S. Ahlu-
walia and ‘the other is by the hon.
Minister. I call upon the Minister
to move his amendment since he
is incharge of the Bill.

Clause 2 (Amendment of article
356)

SHRI MUFTI MOHAMMAD
SAYEED: Sir, I move:

(2) “That at page 1, line 12, for
the words ‘four years’ the wcrds
‘three years and six months’ be

substituted.

The question was proposed.
SHRI1 SUBRAMANIAN

SWAMY: He should give dn expla-
nation why he has b?!?lf?,d Qut.
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SHRI PAWAN KUMAR
BANSAL: Sir, the official member
moving the Bill gets the percedence,
but it does not preclude me from
moving the amendment. So, I move
the same amendment. ({nterruptions).
I hope you have no objection.
Please say if ycu have any objsction.
So, T move my am.ndmen:.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Identical amenaments cannot be
moved.

SHRI PAWAN KUMAR
BANSAL: If that is so, kindly per-
mit me to read out the rules. This
amendment hastc go in the name
of the hon. Minister as well as the
Member who is moving the amend-
ment. If you differ with me, let
me refer te the rules.

SHRI S. S. ABLUWALIA:
We have submitted cur amend-
ment first,

THE LEADER OF THE
HOUSE (SHRI M. S. GURU-
PADASWAMY): When a Member
moves an amendment and if there
is a similar amendment, identical
amendment by another Member,
then the amendment of the Mem-
ber who is moving first has tc be
taken and the identical amendment
which stands in the name of another
Member need nct be moved at all.
That is the rule.  Therefore, my
colleague. . ..

SHRI PAWAN KUMAR
BANSAL: That is not the rule.
Sir, bafcre you give your ruling,
permit me to have my say. Kaul
and Shakdher mneed not be men-
tioned. I have gone through it.
I have the rules before me. Kaul
and Shakdher’ does not cverrule the
specific rules.

SHRI SUBRAMANIAN
SWAMY : He should be given a
choice to explain.

SHRI M. S. GURUPADA-
SWAMY: May I say that if there are
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several Members signing the same
amendment. . .

SHRI PAWAN KUMAR
BANSAL: Let it go in the names
of all.

SHRI M S. GURUPADA-
SWAMY ... the Chair always
calls the Member who has moved
the amnendment first and he will
pot rtepeat the cther names
Therefore, Sir, T request you to put
the amendment cf my colleague

SHRI M.M. JACOB: The
first to move the amendment was
Mr. Bansal. That is why he got up
first.

SHRI PAWAN KUMAR
BANSAL: I will concede to the
extent that if the Minister has
also moved a similar amendment,
he is o be called first, even thcugh I
had moved the amendment first.

SHRI M. S. GURUPADA-
SWAMY: Don’t break the conven-
tion.

SHRI PAWAN KUMAR
BANSAL: I do not want to break
any ccnventicn.

SHRI M. S. GURUPADA-
SWAMY: The Leader of the
Opposition, my  friend, Shiv
Shankerji, will appreciate. ...

SHRI PAWAN KUMAR
BANSAL: The Minister may have
moved a similar amendment. He
has to be called first. But no rule
says that amendment standing in
the name of other Members hag
not to be considered.

THE VICE-CHATRMAN (DR.
G. VIJAYA MOHAN REDDY):
The question is like this...

SHRI M. S. GURUPADA-
SWAMY: My friend, Mr. Shiv
Sharker, knows very well that this
is the established convention.
It cannot be broken.
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SHRI M.M. JACOB: We are
nct questioning the right that the
Government  motion has to be
moved first. No body questicns it.

SHRI P. UPENDRA: Once
that is over, the cther becomes
infructuous.

SHRI PAWAN KUMAR
BANSAL: I am not raising tha tech-
nical question. He moved it after
we had moved it. There is a time
limit for meving ihe amendment.

SHRI DIPEN GHOSH: It is
true that Mr. Bansal had spbmit-
ted his amendment first. There
was time. Now the Government
has also submitte¢ an amendment.
The Government mgction has to
be moved first.

PROF. C. LAKSHMANNA
(Andhra Pradesh): The questicn
is who moves first. Once that
motin is accepted, the other amend-
ment does not ccme into the picture.

SHRI P. N. SUKUL: He sub-
mitted it long ago. Our name
must be there.

THE VICE - CHAIRMAN
(DR. G. VIJAYA  MOHAN
REDDY): The Minister has moved
his amendment. I ncw put his
amendment to vote.

SHRIMATI MARGARET
ALVA: How can you do that? You
have not given your ruling.

THAKUR JAGATPAL SINGH
(Madhya Pradesh): Thke rule. ere
very clear. You cannot overrule
the rvles. (Interruptions)

SHRI SUBRAMANIAN
SWAMY: You want Congress (I)’s
suppert. Now you do not want their
names to be added.

SHRIMATI MARGARET
ALVA : Dcn’t ©bulldoze us.
(Interruptions)
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SWAMY: Withcut the support of

Congress (1), this Government

cannot pass a single Bill in this

House.  Now they do not want

anything te be aaded.

SHRI P. N. SUKUL: If an
amendmert is geing to be accepted,
why do you naot give the names of
all those who have moved the amend-
ment ?

THE VJCE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
The Leader of the Hcuse has clearly
mentioned the positicn. I have
accepted  that  position. (In-
terruptions) -

SHERI P. UPENDRA: He has
given notice. Anyhow it will be
mentioned.

SHRI PAWAN KUMAR
BANSAL: This one amendment can
go in three names.

st wew fagry awday . gwafy
/N, W FOd T w1 7€ wqu
FH FEATARATE . . . (F|EgW) ...

st "t gmiEEn (o)
frii & @ W A oo @
gl ... (smEgm@). ..

sft wzw fagrd qwdEt: & gaw
AN ¥ TF Qg Sy S FT gwdr
g7 ... (cx@aw) ...

ety oY, WX OF & a@
F% wieley & A3 HHTAT
Wt foFg o, @9 ot f99sT 9 9gar
§ o ¥ Aam T IewEnT £
... (=m=EEw) ..

@ ATIT WIAT: T2 & A1
gl ... (W) ...

ft wew fagrt aeRd ;o
srrar g ? ... (W) ...
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o &fsT ) AR R, wTg aeT
T WINMT ) AET GEdr weA
1 qaX § g ... (swEaw) ...

SHRI M. S. GURUPADA-
SWAMY: Sir, I draw the attenti¢n
of the House to Rule Nc¢. 100:

“Amendments cf which potice
has been given shall, as far as
practicable, be arranged in the list
of amendments, issued from tinie o
time, in the crder in which they
may be called. In  arranging
am~ndments  reising the same
question at the same point of a
clause, precedencc may be given
tc an amendmsnt moved by the
member 1n charge of the Bill.
Subject as afore-nid, amendments
may be arrangz. in the crder in
which notice ¢f them is received.”

My submission is, this is the rule.
I am not taking shelter under this
rule alsc, but I am referring to
the established ccnvention in
this House. . .([nterruptions) .. . Please
have patience; please hear me first.

SHRI P. N. SUKUL: You have
accepted c¢ur amendment first.
. ..(Interruptions). ..

SHRI M. S. GURUPADA
SWAMY: Please hear me first.
When 2an official amendment is
moved, always it is put tc vote.
Even in the past, even in
a Private Member’s Resolu-
tion  when the Goverament
accepts the position of a Private
Member, whan an official amend-
ment is brought, ihe Private Member
is requested to withdraw his amend-
ment and the official amendment is
passed.

.. .(Interruptions). . .

SHRI P. N. SUKUL: When has
it happened? You cannot cite a
case.
. . .(Interruptions). . .
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SHRI M.S. 'GURUPADA-
SWAMY: Please don’t be exer-
cised; we are not differing on this.
I am very happy that Mr. Bansal
is agresing wiili the official amend-
ment. We are ail happy.

.. .(Interruptions) . . .

SHRI PAWAN KUMAR BAN-
SAL: T made th': plea yesterday,
at the time of  iadroduction alss.
The honourable Minister for Home
did nor . (Interruptions). . .

SHRI M. S. GURUPADA-
SWAMY: Please don’i make it an
issue. I amdrawing tie attention of
the House to an asioblishad convan-
tion. Don’t break this convention —
I appaal to you.

SHRI P. N. SUKUL: There
has never been such a convention—

chailenge. Cite o case.” I chal-
tenge—there  has been no such
convention.

SHRI N.K.P. SALVE: Sir,
my submission is. . .(Interruptions). .

SHRI P. N. SUKUL: You are
telling & * It has never been a
convention . . .(Interruptions). ..

AN HONOURABLE MEM-
BER: You withdraw that word.

SHRI P. N. SUKUL: You are
far from the truth.

SHRI A. G. KULKARNI
(Mahorashtra): Sir, about — M.
Bansal’s amendmant I have no ob-
jection, but don’t break the conven-
tions. The en:irz British Parlia-
ment is working according to
conventions. . .(Interruptions) . . .

SHRI P.N. SUKUL: Don’t
adopt such conventions in this
House.

4.00 P.Mm.

SHRI N.K.P. SALVE: May I
maks a submission in two minutes,
Sir? Frankly speaking, [ am un-

*Bxpunged as ord:red by th: Chair.
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aware of a convention. May be
there is a convention, but I ain no:
aware of it.

SHRI DIPEN GHOSH:
Everybody knows that is the con-
vention.

SHRI N.K.P. SALVE: You
listen to me. What Mr. Kulkarni
s2ys is that thore is a convention.
I concede that there is a conven-
tion. Now you have to choose
which of the two proposiiions is
tenable. Kaul and Shakdher refers
to an identical amendmeni, and
it says on page 490:

“Moving of identical amend-
meats is not in order. But the
Members who have tabled similar
amendments can speak in support
of the amendment moved earlier.”

This is what Kaul and Shakdher
says in respect of identical amend-
ments. Rule 100 which is very
relevant, reads like this:

“Amendments of which notice
has been given, shall, as far as
practicable, be arranged in the
list of amendments, issued from
time to tme, in the order in which ~
they may be called. In arranging
amendments raising the same ques-
tion....”

Now there is'a  difference between
the same question and an identical
one.

“In arranging amendments rai-
sing the same question at the same
point of a clause, precedence may
be given to an amendment moved
by the member in charge of the
Bill. Subject as aforesaid, amend-
ments may be arranged in the order
in which notice of themis received.”

We will abide by  whatever

decision you take. Sir, if you
want to go by identical amendment,
[ think the correct position will be,
the M:mber having moved the
amendment, nobody else could move
an identical amendment, one. If you
want to go by this, then precedenec
has to be given to the Member in-
charge of the Bill. So,the Hon
Minister must get the precedem
subject to Rule—100 is the tot:
answer—the amendments bein
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arranged in the order in which
notice of them is received. If you
go by Rule 100 and do not go
by what Kauland Shakdheris saying,
then, in that Case the amendment
will have to be in the name of the
bon. Home Minister, Mr. Bansal
and Mr. Ahluwalia, in that order.
That is my submission.

SHRI P. UPENDRA: Sir, 1
want to make a submission. We
have been following certain  Con-
ventions in thir House. Once the
Government  mgves an identical
amendment, when the Government
accepts the posmon of he Members,
whatever it is, there is r.o neea for
the individual Members to move the
amendment. Tbhat was the spirit.
That 1s the spirit cf the conventicr,
what we have been following. Sir,
here there is complete unanimity as
regards this Bill. Whether they
thought it an? we accepted it or
we thought it and theyaccepted it,
it is not a questior of political
argument or aaything- Let us
not waste our time on that. Let us
adbere tc the convetnicn and pass
this Bill.

SHRI SUBRAMANIAN
SWAMY: Sir, I have a pcint cf
order.  (Interruptions)

SHRI PAWAN KUMAR

BANSAL: The Convention rather
in that if the Government agrees to
something moved by a private
Member, the Government ac-
c:pts it, the Government does
not move an amendment. It hap-
pened in the case of the Delhi
Apartment Bill. A Member moved
an amendment. The Government
was agrecable to that, The Govern-
ment accepted that. It is here only
that the Goverment is coming
up like this. That is the comven-
tion, Sir. (Interruptwns)

SHRI SUBRAMANIAN
SWAMY: Sir, the point is, Mr.
Bansal has alrcady mayed the amend-
ment.,

100RS—11
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THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
He has not amoved it.

SHRI SUBRAMANIAN
SWAMY: He has moved the amend-
ment., Without his consent it
cannot be withdrawn. (Interruptions)

THE VICE-CHAIRMAN
(DR. G. VIJAYA MOHAN
REDDY):No,no., The question is,
the Minister who is in charge of the
Bill has moved the amendment,
and it has been taken into conside-
ration. Whereis the question of
anybodyelse moving it? Identical
amendments need not bs taken into
considerations at all. That is my
ruling, That is the correct position.
Common sense tells us this thing.

SHRI P.N. SUKUL : Sir, ona
point of order. The hon. Home
Minister moved the amendment be-
cause of the convention inthe House
and because of the legality involved.

(Interruptions)  But Mr, Bansal
submitted his amendment earlier.
(Interruptions)

SHRI P. SHIV SHANKER :
Mr. Vice-Chairman, Sir, may I
make a submission so that the issue
could be resolved. We mneed not
involve ourselves .. (Interruptions)

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
It has been very clearly explained by
Mr. Jacob as well as by the Leader
of the House. (Interruptions)

SHRI P. SHIV SHANKER :
I wonld just make one submission.
In'the case of an identical amend-
ment there is no question of our
moving an amendment from this side.
The guestion of our moving a similar
amendment, once the hon. Home
"Minister has moved the same amend-
ment, does not arise. It will not
.be moved. .But under rule 100,
arrangement of amendments wﬂl
‘have to be in the order in which they
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have been received. As I said, after
the Minister’s amendment the
amendment from this side will not be
moved. But rule 100 says : ...
amendments may be arranged in the
order in which notice of them is
received.” (Interruptions)

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
The amendment by Mr. Bansal has
not been moved at all.  (Interrup-
tions)

SHRI P. SHIV SHANKER: I
am saying the same thing. 1 am
only trying to explain to you that
it cannot be moved, but that it has
only to be arranged and those who
have given notice of have a right to
speak. That is all. This is the real
situation. (Interruptions)

SHRIP. N. SUKUL : How . can
one speak without moving his am-
endment ? (Interruptions)

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY)
I shall now put the amendment to
clause 2, moved by the hon. Home
Minister, to vote. The question is:

“That at page 1, line 12, for the
words ‘four years’, the words
‘three years and six months’ be
substituted.”

The motion was adopted.

SHRI P.N. SUKUL : Sir, the
Member who has given notice of
the amendment has a right to speak.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY)
He has already spoken during the
course of the debate.

SHRI MIRN A IRSHADBAIG:

He has a right to speak, under rule
100.

- SHRI DIPEN GHOSH : The
amendment has already been adopted.
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THE VICE-CHAIRMAN : (DR.
G. VIJAYA MOHAN REDDY) :
Now, I shall put clause 2, as am-
ended, to vote. The question is :

“That clause 2, as amended,
stand part of the Bill.”

The House divided.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY)

Ayes .. . 156
Noes .. .. 1
AvEs . 156
Ahluwalia, Shn S.S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri
Ansari, Shri Mohammed Amin
Antony, Shri A.K.

Baby, Shri M.A.

Bagrodia, Shri Santosh
Balanandan, Shri E.

Balu, Shri T.R.

Bansal, Shri Pawan Kumar

Barongpa, Shri Sushil
Basumatary, Shri Amritlal

Basu Ray, Shri Sunil

Bekal Utsahi, Shri
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Birla, Shri Krishna Kumar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chavan, Shri S.B.
Chowdhary, Ram Sewak
Chowdhry, Hari Singh

Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Deepak, Shri Krishan Kumar
Faguni Ram, Dr.

Fernandes, Shri John F.
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Gandhi, Shri Raj Mo han ‘ Maran, Shri Murasoli
Ganeshwar Kusum, Shri Masodkar, Shri Bhaskar Annaji
Gautam, Shri Anand Prakash Mathur, Shri Manmohan
Ghosh, Shri Dipen Meena, Shri Dhuleshwar
Gopalan, Shri R.T. Mirza Irshadbaig, Shri
Gopalsamy, Shri V. Mishra, Shri Shiv Pratap
Goswami, Shri Ramanarayan Mohammad Yunus, Shri
Gupta, Shri Vishwa Bandhu Mohan Singh, Shri
Gurupadaswamy, Shri M.S. Mohanty, Shri Subas
Hanspal, Shri Harvendra Singh Morarka, Shri Kamal
Hashmi, Shri Shamim Mukherjee, Shrimati Kanak
Jacob, Shri M.M. Mukherjee, Shri Samar
Jadhav, Shri Vithalrao Madhavrao Naik, Shri G. Swamy
Jain, Dr. Jinendra Kumar Nallasivan, Shri A.
Jani, Shri Jagadish Narayanasamy, Shri V.
Javali, Shri J.P. Natarajan, Shrimati Jayanthi
Joshi, Shrimati Sudha Vijay Padmanabham, Shri Mentay
Kailashpati, Shrimati Pahadia, Shrimati Shanti
Kakodkar, Shri Purushottam Palaniyandi, Shri M.
Kaldate, Dr. Bapu Pande, Shri Bishambhar Nath
Kalvala, Shri Prabhakar Rao Pandey, Shrimati Manorama
Kar, Shri Narayan Pandey, Dr. Ratnakar
Kesri, Shri Sitaram Panwar, Shri B.L.
Khan, Dr. Abrar Ahmed Patel, Shri Vithalbhai M.
Khaparde, Miss Saroj Patil, Shri Vishwasrao Ramrao
Khatun, Kumari Sayeeda Poddar, Dr. R.X.
Kidwai, Dr. Mohd. Hashim Puglia, Shri Naresh C.
Kiruttinan, Shri Pasumpon Tha. Quasem, Shri Mostafa Bin
Kollur, Shri M.L. Radhakrishna, Shri Puttapaga
Kulkarni, Shri A.G. Rafique Alam, Shri
Kunjachen, Shri P.K. Rahman, Shri Mohd. Khaleelur
Kuthiravattom, Shri Thomas Raja Ramanna, Dr.
Lakshmanna, Prof. C. Raju, Shri J.S. :
Lather, Shri Mohinder Singh Ramachandran, Shri S.K.T.
Ledger, Shri David Ramamurthy, Shri Thindivanam K.
Lenka, Shri Kahnu Charan : . Rao, Shri Moturu Hanumantha
Lotha, Shri Khyomo S Rao, Shri Yalla Sesi Bhushana
Maheshwarappa, Shri K.G. ‘ Ratan Kumari, Shrimati
Mahishi, Dr. (Shrimati) Sarojini - Rathwa, Shri Ramsinh
Mahto, Shri Bandhu . . ¢ Reddy, Dr. Narreddy Thulzm
Majhi, Shr;hP rithlifidh‘ki " ' ' .Rlchhana, Dr. Gobmd Das ‘
Malaviya, Shri adhakishan ‘
Malik, Shri Mukhtiar Sipgh - Sahay, S Shri Dayanand " "
Manhar, Shri Bhagatram . - Sahu Shri Balkuntm Nath i
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Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salaria, Shri Shabbir Ahmad
Salve, Shri N.K.P.

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha

Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap

Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant

Sivaji, Dr. Yelamanchili

Som Pal, Shri '
Sreedharan, Shri Arangil
Sukul, Shri P.N.

Swamy, Shri Subramanian
Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri

Thakur, Prof. Chandresh P,
Thakur Jagatpal Singh

Topden, Shri Karma

Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Shri Kapil

Verma, Shrimati Veena
Viduthalai Virumbi, Shri S.
Yadav, Shri Ish Dutt

Nors—1
Aurora, Sardar Jagjit Singh

The motion was carried by a
majority of the total membership
of the House and by ¢ majority of ot
less than two-thirds of the Members
present and vosing.
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Clause 2, as amended, was added
to the Bill.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
The questicn is:

“That Clause 1, the Eracting
Formula and the Title stand part
of the Bill.”

The House divided.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Ayes . . . . 156

Nces . . . . 1
AYEs—156

Ahlvwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A. K.

Baby, Shri M. A.

Bagrodia, Shri Santosh
Balanandan, Shri E.

Balu, Shri T. R.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil

Bekal Utsahi, Shri
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Birla, Shri Krishna Kumar
Chakravarty, Shrimati Bijoya
Chatterjoe, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuynesh
Chaudhuri, Shri Tridib
Chavan, Skri S. B.
Chowdhary Ram Sewak -
Chowdhry Hari Singh
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Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Deepak. Shri Krishan Kumar
Faguni Ram, Dr.
Fernandes, Shri John F.
Gandhi, Shri Raj Mchan
Ganeshwar Kusum, Shri
Gautam, Shri Apand Prakash
Ghosh, Shri Dipen
Gopalen, Shri R. T.
Gopalsamy, Shri V.
Goswami, Shri Ramnarayan
Gupta, Shri Vishwa Bandhu
Gurupadaswamy, Shri M. S.
Hanspal, Shri Harvendra Singh
Hashmi, Shri Shamim
Jaccb, Shri M. M.
Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar
Jani, Shri Jagadich
Javali, Shri J. P.
Jcshi, Shrimati Sudha Vijay
Kailashpati, Shrimati
Kakodkar, Shri Purushcttam
Kaldate, Dr. Bapu
Kalvala, Shri Prabhakar Rac
Kar, Shri Narayan
Kesri, Shri Sitaram
Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kiruttinan, Shri Pasumpon Tha.
Kollur, Shri M. L.
Kulkarni, Shri A. G.
Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas
Lakshmanna, Prof. C.
Lather, Shri Mohinder Singh
Ledger, Shri David
Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Maheswarappa, Shri K. G.

Mabhishi, Dr. (Shrimati) Sarojini

[ 28 MARCH 1990 ] _ Bill, 1990 330

Als

Mahto, Shri Bandhu

Majhi, Shri Prithbi
Malaviya, Shri Radhakishan
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohen
Meena, Shri Dhulesbwar
Mirza Irshadbaig, Shri
Mishra, Shri Shiv Pratap
Mchammad Yunus, Shri
Moban Singh, Shri

Mohanty, Shii Subas
Morarka, Shri Kamal
Mukterjee, Shrimati Kanak
Mukherjee, Shri Samar
Naik, Shri G. Swamy
Nallasivar, Shri A.
Narayanassmv, Shri V.
Natarajan, Shrimati Jayanthi
Padmanabham, Shri Mentay
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Mancrama
Pandey, Dr. Ratnakar

Panwar, Shri B. L.

Patel, Shri Vithalbhai M.
Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R. K.

Puglia, Shri Naresh G.
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri

Rahman, Shri Mchd. Khaleelor
Raja Ramanna, Dr.

Raju, Shri J. S.
Ramachandran, Shri S. K. T.
Ramamurthy, Shri Thindivanam K.
Rao, Shri Moturu Hanumaniha
Rac, Shri Yalla Sesi Bhushana
Ratan Kumori, Shrimati

Rathwa, Sbhri Ramsinh
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Reddy, Dr. Narreddy Thulasi
Richharia, Dr. Govind Das
Sahay, Bhri Dayanand
Sabu, Shri Baikuniba WNath
Sahu, Shri Santosh Kumar
Saikia, Dr. Nogen

Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant

Sivaii, Dr. Yelamanchili

Som Pal, Shri

Sreedharan, Shri Arangil
Sukul, Shri P.,N.

Swamy, Shri Subramanian
Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri
Thakur, Prof. Chandresh P.
Thakur Jagatpal Singh
Topden, Shri Karma

Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Stri Kapil

Verma, Shrimati Veena
Vidhuthalai Virumbi, Shri S.
Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh

Nogs—1

Aurora, Saordar Jagjit Singh
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The motion was carried by a
majority of the total Membership
of the House and by a majority of
not less than two-thirds of the Mem-
bers present and voting.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Mr. Minister.

SHRI SUBRAMANIAN SWA-
MY : I have given a notice. ....
(Interruptions). . . .

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
All right.

SHRI SUBRAMANJAN SWA-
MY': The reason I have to make a
very brief mention is that yesterday
T opposed the introduction of the
Bill because they had asked for
one year’s extension. Now, I know
that we are at the end f March
and I also know that it is not possible
to hold the elections within gne
month. So when the Congress (I)
brought in this amendment and these
people backed out, I decided that
we will join with the rest of the
House and vote for the Bill. Now,
however, let me say that the reacticn
already according to my information
for the postponement is quite severe
and the Government shculd give a
firm assurance that they will nct
ccme back again to this Hcuse to
seek further amendment and that
they will hold elections as soon as
possible and they will take even
less than six months’ time which
they wanted.

SHRI MUFTI MOHAMMAD
SAYEED : Sir, I move :

“That the Bill, as amendeq, be
passed.”

THE VICE-CHAIRMAN (DR.
G. VIJAYA MQHAN REDDY) :
The question is:
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“That the Bill, as amended, be

passed.”
The House divided.
THE VICE-CHAIRMAN

G. VIJAYA MOHAN REDDY):

Ayes
Noes
AYEs—156

Ahluwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri M. K.

Baby, Shri M. A.

Bagrodia, Shri Santosh
Balanandan, Shri E.

Balu, Shri T. R.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil

Bekal Utsahi, Shri

Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Birla, Shri Krishna Kumar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.
Chowdhary Ram Sewak
Chowdhry Hari Singh
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Deepak, Shri Krishan Kumar
Faguni Ram, Dr.

Fernandes, Shri John F.
Gandhi, Shri Raj Mohan

(DR.
156
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Ganeshwar Kusum, Shri
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen

Gopalan, Shri R. T.
Gopalsamy, Shri V.
Goswami, Shri Ramnarayan
Gupta, Shri Vishwa Bandhu
Gurupadaswamy, Shri M. S,
Hanspal, Shri Harvendra Singh
Hashmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao

Jain, Dr. Jinendra Kumar
Jani, Shri Jagadish

Javali, Shri J. P.

Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Kharparde, Miss Saroj
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kiruttinan, Shri Pasumpon Tha.
Kollur, Shri M. L.

Kulkarni, Shri A. G.
Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas
Lakshmanna, Prof. C.
Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Maheswprappa, Shri K. G.
Mabhishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu

Majhi, Shri Prithibi
Malaviya, Shri Radhakishan
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Maran, Shri Murasoli
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Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Meena, Shri Dhuleshwar
Mirza Irshadbaig, Shri
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohan Singh, Shri

Mohanty, Shri Subas
Morarka, Shri Kamal
Mukherjee, Shrimati Kanak
Mukherjee, Shri Samar

Naik, Shri G. Swamy
Nzllasivan, Shri A.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi
Padmanabham, Shri Mentay
Pahadiya, Shrimati Shanti
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Patel, Shri Vithalbhai M.
Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R. K.

Puglia, Shri Naresh C.
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur
Raja Ramanna, Dr.

Raju, Shri J. S.
Ramachandran, Shri S. K. T.

Ramamurthy, Shri Thindivanam K.

Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Reddy, Dr. Narreddy Thulasi
Richharia, Dr. Govind Das
Sahay, Shri Dayanand

Sahu, Shri Baikuntha Nath
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen
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Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant

Sivaji, Dr. Yelamanchili

Som Pal, Shri

Sreedharan, Shri Arangil
Sukul, Shri P. N.

Swamy, Shri Subramanian
Taimur, Shrimati Syeda Anwara '
Talari Manohar, Shri
Thakur, Prof. Chandresh P.
Thakur Jagatpal Singh
Topden, Shri Karma

Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Shri Kapil -
Verma, Shrimati Veena
Viduthalai Virumbi, Shri S.
Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh

Noes—1
Aurora, Sardar Jagjit Singh

The motion was carried by a
majority of the total Membership
of the House and by a majority of
not less than two-thirds of the Mem-
bers present and voting.





